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Bill No. 08- HLA of 2021

THE SPORTS UNIVERSITY OF HARYANA BILL, 2021
A
BILL

to establish and incorporate a Sports University in the State of Haryana, a specialised
University, to promote sports education in the areas of sports sciences, sports technology, sports
management and sports coaching besides functioning as the training centre for select sports
disciplines by adopting best international practices and for matters connected therewith or
incidental thereto.

Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of the
Republic of India as follows:-

1. (1)  This Act may be called the Sports University of Haryana Act, 2021. Short title and
commencement.
(2) It shall come into force on such date, as the State Government may, by notification in
the Official Gazette, appoint.
2. In this Act and in all Statutes, Ordinances and Regulations made thereunder, unless the Definitions.
context otherwise requires,-
(a)  “Academic and Activity Council” means the Academic and Activity Council of the
University;
(b)  “academic staff” means such categories of staff as are designated as academic staff by

the Ordinances;

(c) “Board of Sports Studies” means the Board of Sports Studies of a Department of the
University;

(d) “Chancellor” means the Chancellor of the University;
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)

“college” means a college or other academic institution established or maintained by,
or admitted to the privileges of the University;

“Court” means the Court of the University;
“Department” means a Department of Studies and includes a Centre of Studies;

“employee” means any person appointed by the University and includes teachers and
other staff of the University;

“Executive Council” means the Executive Council of the University;
“Finance Committee” means the Finance Committee of the University;
“Fund” means the Fund of the University referred to in section 30;

“Hall” means a unit of residence or of corporate life for the students of the University,
or of an Outlying Campus or of a College or an institution, maintained by the
University;

“Head of the Department” means the head of any teaching department of the
University;

“institution” means an academic institution, not being a college, maintained by, or
admitted to the privileges of the University;

“outlying campus” means the campus of the University as may be established by it at
any place within or outside the State;

“Principal” means the Head of a college or an institution maintained by the University
and includes, where there is no Principal, the person for the time being duly appointed
to act as Principal, and in the absence of the Principal or the acting Principal, a Vice-
Principal duly appointed as such;

“regional centre” means a centre established or maintained by the University for the
purpose of coordinating and supervising the work of study centres in any region and
for performing such other functions, as may be conferred on such centre by the
executive council;

“regulations” means the regulations made by any authority of the University under this
Act for the time being in force;

“school” means a school of studies of the University;

“section” means the section of this Act;

“State” means the State of Haryana;

“State Government” means the Government of the State of Haryana;

“Statutes” and “Ordinances” means, respectively, the Statutes and the Ordinances of
the University framed under this Act;

“study centre” means a centre established, maintained or recognized by the University
for the purpose of advising, counselling, training or for rendering any other assistance
required by the students;

“teachers of the University” means Professors, Associate Professors, Assistant
Professors and such other persons as may be appointed for imparting instructions,
training or conducting research in the University or in any outlying campus, college or
institution or regional centres and study centres maintained by the University and are
designated as teachers by the Ordinances;

“University” means the Sports University of Haryana established and incorporated as
a University under this Act;

“Vice-Chancellor” means the Vice-Chancellor of the University;
“Visitor” means the Visitor of the University.

There shall be established a University by the name of “Sports University of Haryana”.
The headquarters of the University shall be at Rai in District Sonipat and it may

establish or maintain outlying campuses, colleges, regional centres and study centres at such other
places in the State, as it may deem fit:
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Provided that the University may, with the prior approval of the State Government,
also establish outlying campuses and study centres outside the State.
(3)  The first Visitor, the first Chancellor, the first Vice-Chancellor and the first members
of the Court, the Executive Council and the Academic and Activity Council, and all such persons
who may hereafter become such officers or members, so long as they continue to hold such office
or membership, are hereby constituted a body corporate by the name of “Sports University of
Haryana”.
(4)  The University shall have perpetual succession and a common seal and shall sue and
be sued by the said name.
4. The objects of the University shall be— gbjects of
ty.
)] to evolve as an institute of advanced study in the field of physical education and sports ety
sciences;
(i1))  to provide for research and development and dissemination of knowledge in physical
education and sports sciences by providing specially designed academic and training
programmes in various areas of physical education and sports sciences and training in
advanced technologies of sports;
(iii)  to strengthen physical education and sports training programmes to promote sports;
(iv)  to establish centres and institutions of excellence for imparting state of the art
educational training and research in the fields of physical education and sports
sciences, sports technology and high performance training for all sports and games;
(v)  to provide professional and academic leadership to other institutions in the field of
physical education and sports sciences;
(vi)  to provide vocational guidance and placement services in physical education, sports
sciences, sports medicine, sports technology and other related fields;
(vil) to generate capabilities for the development of knowledge, skills and competences at
various levels in the fields of physical education and sports sciences, sports technology
and high performance training for all sports and games;
(viii) to generate capabilities to provide infrastructure of international standard for
education, training and research in the areas related to physical education and sports
sciences, sports technology and high performance training for all sports and games;
(ix)  to prepare highly qualified professionals in the fields of physical education and sports
sciences, sports technology and high performance training for all sports and games;
(x)  to serve as a centre of excellence for the elite and other talented sportspersons of all
sports and games and innovation in physical education and sports sciences and to carry
out, endorse and propagate research;
(xi) to function as a leading resource centre for knowledge and development in the areas
of physical education and sports sciences, sports technology and high performance
training for all sports and games;
(xii) to provide international collaboration in the fields of physical education and sports
sciences, sports technology and high performance training for all sports and games;
(xiii) to establish close linkage with sports academies, schools, colleges, sports and
recreation clubs, sports associations and international federations for the purpose of
teaching, training and research in physical education and sports sciences, sports
technology and high performance training for all sports and games;
(xiv) to train talented athletes so as to help them to evolve into elite athletes of international
level,
(xv) to make the State and India a sporting power;
(xvi) such other objects, not inconsistent with the provisions of this Act, which the State
Government may, by notification in the Official Gazette, specify in this behalf.
5 (1)  The University shall have the following powers and functions, namely:- EJOWC_TS aﬂdf
. . . . nctions o
(1) to plan, design, develop and prescribe courses of study and conduct appropriate  ynjversity.

academic and training programmes in physical education and sports sciences
including sports technology, sports medicine, sports infrastructure engineering,
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(ii)

(iii)

(iii)
(ivi)

(vi)
(vii)

(viii)

(ix)

x)

(x1)
(xii)

(xiii)
(xiv)
(xv)

(xvi)

kinesiology, clinical biomechanics, sports psychology, sports nutrition,
rehabilitation and physiotherapy, sports journalism, sports marketing and sports
coaching, and to provide for instruction and training in such branches of
learning as the University may, from time to time, determine and to make
provisions for research and for the advancement and dissemination of
knowledge;

to grant, subject to such conditions as the University may determine, diplomas
or certificates to, and confer degrees or other academic distinctions on, persons,
on the basis of examinations, evaluation or any method of testing, and to
withdraw any such certificates, diplomas, degrees or other academic
distinctions for good and sufficient cause;

to provide opportunities to the students of the University to participate in the
sports tournaments and competitions in co-ordination with established
International Sports Federations, National Sports Federations, Indian Olympic
Association and Association of Indian Universities;

to have liaison or membership with various international professional
organisations or bodies;

to establish and maintain, with the prior approval of the State Government, such
outlying campuses, regional centres, specialised laboratories or other units for
research, instruction and training as are, in the opinion of the University,
necessary for the furtherance of its objects;

to establish, maintain or recognise study centres in the manner laid down by the
Statutes;

to establish and maintain colleges, institutions and halls;

to confer honorary degrees or other distinctions in the manner prescribed by the
Statutes;

to institute Principalships, Professorships, Associate Professorships, Assistant
Professorships and other teaching or academic positions, required by the
University and to appoint persons to such Principals, Professorships, Associate
Professorships, Assistant Professorships or other teaching or academic
positions;

to appoint persons working in any University or academic institution, including
those located outside the country, as teachers of the University for a specified
period;

to create administrative, ministerial and other posts and to make appointments
thereto;

to co-operate or collaborate or associate with any other university or authority
or institution of higher learning, including those located outside the country, in
such manner and for such purposes as the University may determine;

to provide facilities through the distance education system to such persons and
in such manner, as may be prescribed by the Statutes;

to institute and award fellowships, scholarships, studentship, medals and prizes
for raising academic standards and research;

to organise and to undertake extramural studies, training and extension
services;

to make provision for research and advisory services and for that purpose, to
enter into such arrangements with other institutions, industrial or other
organisations, as the University may deem necessary;

(xvii) to organise and conduct refresher courses, workshops, seminars and other

programmes for teachers, evaluators, other academic staff and students;

(xviii) to appoint on contract or otherwise visiting Professors, Emeritus Professors,

(xix)

(xx)

Consultants and such other persons who may contribute to the advancement of
the objects of the University;

to determine standards of admission to the University, which may include
examination, evaluation or any other method of testing;

to demand and receive payment of fees and other charges;
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(xxi)
(xxii)

(xxiii)

(xx1v)

(xxv)

(xxvi)

(xxvii)

(xxviii)

(xxix)

(xxx)

(xxxi)

(xxxii)

(xxxiii)

(xxxi1v)
(xxxV)

(xxxvi)

to supervise the residences of the students of the University and to make
arrangements for promoting their health and general welfare;

to lay down conditions of service of all categories of employees, including
their code of conduct;

to regulate and enforce discipline among the students and the employees,
and to take such disciplinary measures in this regard as may be deemed by
the University to be necessary;

to make arrangements for promoting the health and general welfare of the
employees;

to receive benefactions, donations and gifts and to acquire, hold and
manage, and to dispose of, with the previous approval of the State
Government, any property, movable or immovable, including trust and
endowment properties, for the purposes of the University;

to borrow, with the previous approval of the State Government, on the
security of the property of the University, money for the purposes of the
University;

to conduct innovative experiments and promote new methods and
technologies in the fields of physical education, sports sciences, sports
medicine, sports technology, sports management and other related fields;

to purchase or to take on lease any land or building or sports complex or
sports infrastructure and scientific sports research equipment or indoor
stadium or works which may be necessary or convenient for the purposes
of the University, on such terms and conditions as it may think fit and
proper and to construct, alter and maintain any such building or work;

to start any new allied course or research programme or diploma or training
programme and discontinue any course or training programme;

to invest the funds of the University in or upon such securities and
transpose any investment from time to time in such manner as it may deem
fit in the interest of the University;

to execute conveyances regarding transfers, mortgages, leases, licenses,
agreements and other conveyances in respect of the property, movable or
immovable, including Government securities, belonging to the University
or to be acquired for the purposes of the University, after taking prior
permission of the State Government;

to act as a technical advisory body to State Government, National Sports
Federations and other Organisations on all matters related to sports;

to provide training, coaching and other back up to high level sports persons
for achieving success in different national and international sports
competitions;

to give effect to the procedures and standards provided under the State
Sports Talent Search and Identification Programmes;

to confer autonomous status on a college or an institution in the manner
laid down by the Statutes;

to admit to its privileges any college or institution in or outside India
subject to such conditions as may be laid down by the Statutes:

Provided that no college or institution shall be so admitted except
with the prior approval of the State Government;

(xxxvii) to provide for the preparation of instructional and training materials,

including films, cassettes, tapes, video cassettes and other software;

(xxxviii) to recognise persons for imparting instructions in any college or institution

(xxxix)

admitted to the privileges of the University; and

to do all such other acts and things as may be necessary, incidental or
conducive to the attainment of all or any of its objects.
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(2)  The University shall in the exercise of its powers have jurisdiction over the whole State
of Haryana and to the outlying campuses and study centres outside the State.

(3) It shall be the endeavour of the University to maintain high standards of teaching,
training and research, and the University shall, among other measures which may be necessary for
the said purpose, take in particular, the following measures, namely:-

@) admissions of students and recruitment of faculty shall be made through
appropriate procedures approved by the Executive Council of the University;

(i1))  foreign students shall be admitted by the University to various courses and
programmes as per the policy and schemes and the procedure approved by the
Executive Council of the University;

(i)  semester system, continuous evaluation and choice-based credit system shall
be introduced and the University shall enter into agreement with other
universities and academic institutions for credit transfer and joint degree
programmes;

(iv)  innovative courses and programmes of studies shall be introduced with a
provision for periodic review and restructuring;

(v)  active participation of students shall be ensured in all academic activities of
the University, including evaluation of teachers;

(vi)  accreditation shall be obtained from the National Assessment and
Accreditation Council or any other accrediting agency at the national level;
and

(vil) e-governance shall be introduced with effective management information.

6. The University shall be open to persons of any sex and of whatever caste, religion, race or
class, and it shall not be lawful for the University to adopt or impose on any person, any test
whatsoever of religious belief or profession in order to entitle such person to be appointed as a teacher
of the University or to hold any other office therein or to be admitted as a student in the University
or to graduate thereat or to enjoy or exercise any privilege thereof:

Provided that nothing in this section shall be deemed to prevent the University from making
special provisions for the employment or admission of women, persons with disabilities or of persons
belonging to the weaker sections of the society and, in particular, of the Scheduled Castes, and the
other socially and educationally backward classes of citizens:

Provided further that no such special provision shall be made on the ground of domicile.

7. (1)  The State Government may, from time to time, appoint one or more persons to review
the work and progress of the University, including outlying campuses, colleges, institutions, regional
centres and study centres maintained by it, and to submit a report thereon; and upon receipt of that
report, the State Government may, after obtaining the views of the Executive Council thereon
through the Vice-Chancellor, take such action and issue such directions, as it considers necessary, in
respect of any of the matters dealt with in the report and the University shall abide by such action
and be bound to comply with such directions.

(2)  The State Government shall have the right to cause an inspection to be made by such
person or persons, as it may direct, of the University, its buildings, sports complexes, libraries,
laboratories and equipment, and of any outlying campus or college or institution or regional centre
or study centre maintained by the University; and also of the examinations, teaching and other work
conducted or done by the University and to cause an inquiry to be made in like manner in respect of
any matter connected with the administration or finances of the University, colleges or institutions
or regional centres or study centres.

(3)  The State Government shall, in every matter referred to in sub-section (2), give notice
of its intention to cause an inspection or inquiry to be made, to the University, and the University
shall have the right to make such representations to the State Government, as it may consider
necessary.

(4) After considering the representations, if any, made by the University, the State
Government may cause to be made such inspection or inquiry as is referred to in sub-section (3).
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(5)  Where any inspection or inquiry has been caused to be made by the State Government,
the University shall be entitled to appoint a representative, who shall have the right to be present and
be heard at such inspection or inquiry.

(6) The State Government may, if the inspection or inquiry is made in respect of the
University or any outlying campus or college or institution or regional centre or study centre
established or maintained by it, address the Vice-Chancellor with reference to the result of such
inspection or inquiry together with such views and advice with regard to the action to be taken
thereon, as the State Government may offer, and on receipt of address made by the State
Government, the Vice-Chancellor shall communicate to the Executive Council the views of the State
Government with such advice as the State Government may offer upon the action to be taken
thereon.

(7)  The Executive Council shall communicate through the Vice-Chancellor to the State
Government such action, if any, as it proposes to take or has been taken upon the result of such
inspection or inquiry.

(8)  Where, the Executive Council does not, within a reasonable time, take action to the
satisfaction of the State Government, it may, after considering any explanation furnished or
representation made by the Executive Council, issue such directions, as it may think fit, and the
Executive Council shall comply with such directions.

(9)  Without prejudice to the foregoing provisions of this section, the State Government
may, by order in writing, annul any proceeding of the University which is not in conformity with the
provisions of this Act or the Statutes or the Ordinances:

Provided that before making any such order, the State Government shall call upon the
Vice-Chancellor to show cause why such an order may not be made, and, if any cause is shown
within a reasonable time, it shall consider the same.

(10) The State Government shall have such other powers, in respect of the affairs of the
University, as may be prescribed by the Statutes.

8. The following shall be the officers of the University, namely:-
(a)  the Visitor;
(b)  the Chancellor;
(¢)  the Vice-Chancellor;
(d)  the Registrar;
(e)  the Deans of Schools;
® the Finance Officer;
(g)  the Controller of Examinations;
(h)  the Proctor;
(i) Librarian; and
() such other officers as may be declared by the Statutes to be the officers of the
University.
9. (1)  The Governor of Haryana by virtue of his office shall be the Visitor of the University.

(2)  The Visitor when present shall preside over the convocations of the University and the
meetings of the Court.

(3)  The Visitor may cause an inspection to be made by such person or persons as he may
direct, of the University, its buildings, libraries and equipment and of any institution maintained by
the University, and also of the examinations, teaching and other work conducted or done by the
University and cause an inquiry to be made in the like manner in respect of any matter connected
with the administration and finances of the University.

(4)  The Visitor may offer such advice to the University as he may deem fit with reference
to the result of such inspection or inquiry.

(5)  The University shall communicate to the Visitor the action taken or proposed to be
taken on such advice.

Officers of
University.

Visitor.
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(6) In case of differences among the authorities or officers of the University on any matter
which cannot be otherwise resolved, the decision of the Visitor shall be final.

(7)  The Visitor may invite a person or persons of eminence in law and legal education to
advise the University in relation to affairs of the University as and when he deems it necessary.

10. (1)  The Chancellor shall be appointed by the State Government in such manner, as may be
prescribed by the Statutes.

(2)  The Chancellor, when present and in the absence of the Visitor shall preside over the
convocations of the University and the meetings of the Court.

(3)  The Chancellor may cause an inspection to be made by such person or persons as he
may direct, of the University, its buildings, libraries and equipment and of any institution maintained
by the University, and also of the examinations, teaching and other work conducted or done by the
University and cause an inquiry to be made in the like manner in respect of any matter connected
with the administration and finances of the University.

(4) The Chancellor may offer such advice to the University as he may deem fit with
reference to the result of such inspection or inquiry.

(5)  The University shall communicate to the Chancellor the action taken or proposed to be
taken on such advice.

(6)  The Chancellor may invite a person or persons of eminence in law and legal education
to advise the University in relation to affairs of the University as and when he deems it necessary.

11. (1) The Vice-Chancellor shall be appointed by the State Government in such manner, as
may be prescribed by the Statutes.

(2)  The Vice-Chancellor shall be the principal executive and academic officer of the
University and shall exercise general supervision and control over the affairs of the University and
give effect to the decisions of all the authorities of the University.

(3)  The Vice-Chancellor may, if he is of the opinion that immediate action is necessary on
any matter, exercise any power conferred on any authority of the University by or under this Act and
shall apprise such authority at its next meeting the action taken by him on such matter:

Provided that if the authority concerned is of the opinion that such action ought not to
have been taken, it may refer the matter to the State Government whose decision thereon shall be
final:

Provided further that any person in the service of the University who is aggrieved by
the action taken by the Vice-Chancellor under this sub-section shall have the right to represent against
such action to the Executive Council within three months from the date on which decision on such
action is communicated to him and thereupon the Executive Council may confirm, modify or reverse
the action taken by the Vice-Chancellor.

(4)  Where the Vice-Chancellor is of the opinion that any decision taken by any authority
of the University is beyond the powers of the authority conferred under the provisions of this Act or
the Statutes or the Ordinances, or that any decision taken by the authority is not in the interest of the
University, he may ask the authority concerned to review its decision within sixty days of such
decision and if the authority refuses to review the decision either in whole or in part or no decision
is taken by it within the said period of sixty days, the matter shall be referred to the State Government
whose decision thereon shall be final.

(5)  The Vice-Chancellor shall exercise such other powers and perform such other duties,
as may be prescribed by the Statutes or the Ordinances.

12. (1)  The Registrar shall be appointed in such manner, and on such terms and conditions of
service, as may be prescribed by the Statutes.

(2)  The Registrar shall have the power to enter into agreements, sign documents and
authenticate records on behalf of the University, and shall exercise such powers and perform such
duties, as may be prescribed by the Statutes.

13.  Every Dean of School shall be appointed in such manner, and on such terms and conditions
of service, and shall exercise such powers and perform such duties, as may be prescribed by the
Statutes.
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14.  The Finance Officer, Controller of Examinations, Proctor and Librarian shall be appointed in
such manner, and shall exercise such powers and perform such duties, as may be prescribed by the
Statutes

15.  The manner of appointment and powers and duties of other officers of the University shall be
such, as may be prescribed by the Statutes.

16.  Notwithstanding anything contained in this Act, the University shall not create any teaching
and non-teaching post or revise the pay scale of the teaching and non-teaching employees without
obtaining the prior approval of the State Government.

17.  The following shall be the authorities of the University, namely:—

(a)  the Court;
(b)  the Executive Council;
(©) the Academic and Activity Council;
(d)  the Board of Sports Studies;
(e)  the Finance Committee;
® such other authorities, as may be declared by the Statutes to be the authorities of the
University.
18. (1) The constitution of the Court and the term of office of its members shall be such, as

may be prescribed by the Statutes.

(2)  Subject to the provisions of this Act, the Court shall have the following powers and
functions, namely:—

(a) to review, from time to time, the broad policies and programmes of the
University, and to suggest measures for the improvement and development of
the University;

(b)  to consider and pass resolutions on the annual report and the annual accounts
of the University and the audit report on such accounts;

()  toadvise the State Government in respect of any matter which may be referred
to it for advice; and

(d)  to perform such other functions shall be such, as may be prescribed by the
Statutes.

19. (1) The Executive Council shall be the principal executive body of the University.
(2)  The constitution of the Executive Council, the term of office of its members and its

powers and functions shall be such, as may be prescribed by the Statutes.

20. (1) The Academic and Activity Council shall be the principal academic body of the
University and shall, subject to the provisions of this Act, the Statutes and the Ordinances, co-
ordinate and exercise general supervision over the academic policies of the University.

(2)  The constitution of the Academic and Activity Council, the term of office of its
members and its powers and functions shall be such, as may be prescribed by the Statutes:

Provided that the Academic and Activity Council shall have sports persons who have
achieved distinction in Olympics or World Championships as members.

21.  The constitution, powers and functions of the Board of Sports Studies shall be such, as may
be prescribed by the Statutes.

22.  The constitution, powers and functions of the Finance Committee shall be such, as may be
prescribed by the Statutes.
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23.  The constitution, powers and functions of other authorities, as may be declared by the Statutes
to be the authorities of the University, shall be such, as may be prescribed by the Statutes.

24.  Subject to the provisions of this Act, the Statutes may provide for all or any of the following
matters, namely:—

(a)  the constitution, powers and functions of authorities and other bodies of the
University, as may be constituted from time to time;

(b)  the appointment and continuance in office of the members of the said authorities and
bodies, the filling up of vacancies of members, and all other matters relating to those
authorities and other bodies for which it may be necessary or desirable to provide;

(c)  the appointment, powers and duties of the officers of the University and their
emoluments;

(d)  the appointment of teachers, academic staff and other employees of the University, the
emoluments and conditions of service;

(e)  the appointment of teachers and academic staff working in any other University or
organisation for a specific period for undertaking a joint project;

® the conditions of service of employees including provisions for pension, insurance,
provident fund, the manner of termination of service and disciplinary action;

(g)  the principles governing the seniority of service of the employees of the University;

(h)  the procedure for arbitration in cases of dispute between employees or students and
the University;

(i) the procedure for appeal to the Executive Council by any employee or student against
the action of any officer or authority of the University;

0] the conferment of autonomous status on a college or an institution or a department;

(k) the establishment and abolition of schools, departments, centres, halls, colleges,
institutions, regional centres and study centres;

1)) the conferment of honorary degrees;

(m) the conferment and withdrawal of degrees, diplomas, certificates and other academic
distinctions;

(n)  the management of colleges, institutions, regional centres and study centres established
and maintained by the University;

(o)  the delegation of powers vested in the authorities or officers of the University;

(p)  the maintenance of discipline among the employees and students; and

(q)  all other matters which by this Act are to be, or may be, provided for by the Statutes.

25. (1) The first Statutes are those set out in the Schedule to this Act.

(2)  The Executive Council may, from time to time, make new or additional Statutes or may
amend or repeal any Statutes referred to in sub-section (1):

Provided that the Executive Council shall not make, amend or repeal any Statutes
affecting the status, powers or constitution of any authority of the University until such authority has
been given an opportunity of expressing an opinion in writing on proposed changes, and any opinion
so expressed shall be considered by the Executive Council.

(3)  Every new Statute or Statutes amending or repealing existing Statutes shall require the
approval of the State Government and unless so approved, they shall be invalid.

(4) Notwithstanding anything contained in the foregoing sub-sections, the State
Government may make new or additional Statutes or amend or repeal the Statutes referred to in
sub-section (1), during the period of three years immediately after the commencement of this Act:

Provided that the State Government may, on the expiry of the said period of three years,
make, within one year from the date of such expiry, such detailed Statutes as it may consider
necessary and such detailed Statutes shall be laid before the State Legislature.

(5) Notwithstanding anything contained in this section, the State Government may direct
the University to make provisions in the Statutes in respect of any matter specified by it and if the
Executive Council is unable to implement such direction within sixty days of its receipt, the State
Government may, after considering the reasons, if any, communicated by the Executive Council for
its inability to comply with such direction, make or amend the Statutes suitably.
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26. (1)  Subject to the provisions of this Act and the Statutes, the Ordinances may provide for =~ Power to
all or any of the following matters, namely:- mak?
(a)  the admission of students to the University and their enrolment as such; Ordinances.
(b)  the courses of study and their duration to be laid down for all degrees, diplomas
and certificates of the University;
(©) the medium of instruction and examination;
(d)  the award of degrees, diplomas, certificates and other academic distinctions,
the qualifications for the same and the means to be taken relating to the granting
and obtaining of the same;
(e) the fees to be charged for courses of study in the University and for admission
to examinations, degrees and diplomas of the University;
® the conditions for award of fellowships, scholarships, studentships, medals and
prizes;
(g)  the conduct of examinations, including the term of office and manner of
appointment and the duties of examining bodies, examiners and moderators;
(h)  the conditions of residence of the students of the University;
1) the special arrangements, if any, which may be made for the residence and
teaching of women students and the prescribing of special courses of studies
for them,;
() the establishment of Centres of Studies, Board of Studies, Specialised
Laboratories and other Committees;
(k)  the manner of co-operation and collaboration with other universities,
institutions and other agencies including learned bodies or associations;
) the creation, composition and functions of any other body which is considered
necessary for improving the academic life of the University;
(m) the institution of fellowships, scholarships, studentships, medals and prizes;
(n)  the setting up of a machinery for redressal of grievances of employees and
students; and
(o)  any other matter which, by this Act or the Statutes, is to be or may be, provided
for by the Ordinances.
(2)  The first Ordinances shall be made by the Vice-Chancellor with the previous approval
of the Executive Council and the Ordinances so made may also be amended or repealed at any time
by the Executive Council in the manner, as may be prescribed by the Statutes.
27.  The authorities of the University may make Regulations, consistent with this Act, the Statutes ~Regulations.

and the Ordinances, for the conduct of their own business and that of the committees, if any,
appointed by them and not provided for by this Act, the Statutes or the Ordinances, in the manner
prescribed by the Statutes.

28. (1) The annual report of the University shall be prepared under the directions of the
Executive Council, which shall include, among other matters, the steps taken by the University
towards the fulfilment of its objects and shall be submitted to the Court on or before such date, as
may be prescribed by the Statutes and the Court shall consider the report in its annual meeting.

(2)  The Court shall submit the annual report to the State Government along with its
comments, if any.

(3)  The State Government shall, as soon as may be, cause a copy of the annual report to
be laid before the State Legislature.

29. (1) The annual accounts and balance-sheet of the University shall be prepared under the
directions of the Executive Council and shall, once at least every year and at intervals of not more
than fifteen months, be audited by the Director, Local Audit, Haryana or any other auditor that may
be appointed by the State Government.

(2) A copy of the annual accounts together with the audit report thereon shall be submitted
to the Court and the State Government along with the observations of the Executive Council.

Annual report.

Annual
accounts.
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(3) Any observations made by the State Government on the annual accounts shall be
brought to the notice of the Court and the observations of the Court, if any, shall, after being
considered by the Executive Council, be submitted to the State Government.

(4)  The State Government shall, as soon as may be, cause the copy of the annual accounts
together with the audit report to be laid before the State Legislature.

(5) The audited annual accounts after having been laid before the State Legislature shall
be published in the Official Gazette.

30. (1) There shall be a Fund of the University which shall include-

(a) any contribution or grant made by the University Grants Commission or the
Central Government;

(b)  any contribution or grant made by the State Government;

(c)  any contribution made by Government, semi-Government or autonomous
bodies;

(d) any loans, gifts, bequests, donations, endowments or other grants, if any;

(e) income received by the University from fees and charges;

) the moneys received by the University from the collaborating Industries in
terms of the provisions of the Memorandum of Understanding entered between
the University and the Industry for the establishment of sponsored chairs,
fellowships or infrastructure facilities of the University; and

(g)  amounts received in any other manner from any other source.

(2)  All funds of the University shall be deposited in such Banks or invested in such manner,
as the Board may decide on the recommendation of the Finance Committee.

(3) The funds of the University shall be applied towards the expenses of the University
including expenses incurred in the exercise of its powers and discharge of its functions by or under
this Act.

31.  The University shall furnish to the State Government such returns or other information with
respect to its property or activities, within such period, as the State Government may, from time to
time, require.

32. (1) The manner of appointment, powers and duties of the officers and other employees of
the University shall be such, as may be prescribed by the Statutes.

(2)  Every salaried officer and teacher, except the Vice-Chancellor, shall be appointed
under a written contract, which shall be lodged with the University and any dispute arising out of a
contract between the University and any of the officer or teacher shall, at the request of the teacher
or officer concerned or at the instance of the University, be referred to a Tribunal of Arbitration
consisting of one member appointed by the Executive Council, one member nominated by the officer
or teacher concerned and one nominee of the Visitor. The decision of the majority of the members
of the Tribunal shall be final and no suit shall lie in any civil court in respect of the matter decided
by the Tribunal.

(3) Every such request shall be deemed to be a submission to arbitration within the
meaning of the Arbitration and Conciliation Act, 1996 (Central Act No. 26 of 1996).

33.  Any student or candidate for an examination whose name has been removed from the rolls of
the University by the orders or resolution of the Vice-Chancellor, Discipline Committee or
Examination Committee, as the case may be, and who has been debarred from appearing at the
examinations of the University for more than one year, may, within ten days of the date of receipt of
such orders or copy of such resolution by him, appeal to the Executive Council and the Executive
Council may confirm, modify or reverse the decision of the Vice-Chancellor or the Committee, as
the case may be.

34.  Every employee or student of the University or of a college or an institution or a regional
centre or a study centre established or maintained by the University shall, notwithstanding anything
contained in this Act, have a right to appeal to the Executive Council within such time, as may be
prescribed by the Statutes against the decision of any officer or authority of the University or of the
Principal or the management of any college or institution or regional centre or study centre, as the
case may be and thereupon, the Executive Council may confirm, modify or reverse the decision
appealed against.
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35. (1) The University shall constitute for benefit of its employees such provident fund or any
other similar fund or provide such insurance schemes, as it may deem fit, in such manner and subject
to such conditions, as may be prescribed by the Statutes.

(2)  Where such provident fund or other similar fund has been so constituted, the State
Government may declare that the provisions of the Provident Funds Act, 1925 (Central Act No.19
of 1925) shall apply to such fund, as if it were a Government provident fund.

(3) The University shall provide for the benefit of its officers, teachers and other
employees, gratuity, ex-gratia grant etc. on the pattern of State Government.

36. If any question arises as to whether any person has been duly elected or appointed as, or is
entitled to be, a member of any authority or other body of the University, the matter shall be referred
to the State Government whose decision thereon shall be final.

37.  All casual vacancies among the members (other than ex-officio members) of any authority or
other body of the University shall be filled, as soon as may be, by the person or body who appoints,
elects or co-opts the member whose place has become vacant and the person appointed, elected or
co-opted to a casual vacancy shall be a member of such authority or body for the residue of the term
for which the person whose place he fills would have been a member.

38.  Noact or proceedings of any authority or other body of the University shall be invalid merely
by reason of the existence of a vacancy or vacancies among its members.

39.  No suit or other legal proceedings shall lie against any officer or other employee of the
University for anything which is in good faith done or intended to be done in pursuance of any of
the provisions of this Act, the Statutes or the Ordinances.

40. Notwithstanding anything contained in the Indian Evidence Act, 1872 (Central Act 1 of 1872)
or in any other law for the time being in force, a copy of any receipt, application, notice, order,
proceeding or resolution of any authority or other body of the University, or any other document in
possession of the University, or any entry in any register duly maintained by the University, if
certified by the Registrar, shall be received as prima facie evidence of such receipt, application,
notice, order, proceeding, resolution or document or the existence of entry in the register and shall
be admitted as evidence of the matters and transactions therein where the original thereof would, if
produced, have been admissible in evidence.

41. (1) If any difficulty arises in giving effect to the provisions of this Act, the State
Government may, by order published in the Official Gazette, make such provisions, not inconsistent
with the provisions of this Act, as appears to it to be necessary or expedient for removing the
difficulty:

Provided that no such order shall be made under this section after the expiry of three
years from the commencement of this Act.

(2)  Every order made under sub-section (1) shall be laid, as soon as may be after it is made,
before the State Legislature.

42. (1) Every Statute, Ordinance or Regulation made under this Act shall be published in the
Official Gazette.
(2)  Every Statute, Ordinance or Regulation made under this Act, shall be laid, as soon as

may be after it is made, before the State Legislature.

(3)  The power to make Statutes, Ordinances or Regulations shall include the power to give
retrospective effect, from a date not earlier than the date of commencement of this Act, to the
Statutes, Ordinances or Regulations or any of them but no retrospective effect shall be given to any
Statutes, Ordinances or Regulations so as to prejudicially affect the interests of any person to whom
such Statutes, Ordinances or Regulations may be applicable.

43.  Notwithstanding anything contained in this Act and the Statutes,-
(a)  the first Vice-Chancellor shall be appointed by the State Government in such manner
and on such conditions, as may be deemed fit and the said officer shall hold office for

such term, not exceeding three years, as may be specified by the State Government;
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(b)  the first Registrar and the first Finance Officer shall be appointed by the State
Government and each of the said officers shall hold office for a term of three years;

(c)  the first Court and the first Executive Council shall consist of not more than thirty-one
members and eleven members, respectively, who shall be nominated by the State

Government and shall hold office for a term of three years; and

(d)  the first Academic and Activity Council shall consist of not more than twenty-one
members, who shall be nominated by the State Government and they shall hold office

for a term of three years:

Provided that if any vacancy occurs in the above offices or authorities, the same
shall be filled by appointment or nomination, as the case may be, by the State
Government and the person so appointed or nominated shall hold office for so long as
the officer or member in whose place he is appointed or nominated would have held

office, if such vacancy had not occurred.
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THE SCHEDULE
[see section 25(1)]
The Statutes of the University

1. (1)  The Chancellor shall be appointed by the State Government from a panel of names
recommended by a Search Committee:

Provided that if the State Government does not approve any of the persons included
in the panel, it may call for an extended fresh panel.

(2)  The Chancellor shall be an eminent person in the field of sports who shall either be a
sports person of international repute himself or a renowned Sports Administrator or a renowned
Sports Academician.

(3) The Search Committee shall consist of five persons, out of whom three shall be
nominated by the Executive Council and two by the State Government, and one of the nominees of
the State Government shall be the member-convener of the Committee:

Provided that none of the members of the Committee shall be an employee of the
University or of a college or institution or regional centre or study centre established or maintained
by the University or a member of any authority of the University.

(4)  The Chancellor shall be an honorary officer of the University.

(5)  The Chancellor shall hold office for the term of three years or until he attains the age
of sixty-eight years, whichever is earlier, and shall not be eligible for re-appointment.

2. (1)  The Vice-Chancellor shall be appointed by the State Government from out of a panel
of names recommended by a Search Committee:

Provided that if the State Government does not approve any of the persons included
in the panel, it may call for an extended fresh panel.

(2)  The Vice-Chancellor shall be an eminent person in the field of sports who shall either
be a sports person of international repute himself or a renowned Sports Administrator or a renowned
Sports Academician.

(3) The Search Committee shall consist of five persons, out of whom two shall be
nominated by the Executive Council and two by the State Government, one by the University Grants
Commission and one of the nominees of the State Government shall be the member-convener of
the Committee:

Provided that none of the members of the Committee shall be an employee of the
University or of a college or institution or regional centre or study centre established or maintained
by the University or a member of any authority of the University.

(4)  The Vice-Chancellor shall be a whole-time salaried officer of the University.

(5)  The Vice-Chancellor shall hold office for a term of three years from the date on which
he enters upon his office, or until he attains the age of sixty-eight years, whichever is earlier, and
he shall not be eligible for re-appointment:

Provided that notwithstanding the expiry of the said period of three years, he shall
continue in office until his successor is appointed and enters upon his office:

Provided further that the State Government may direct any Vice-Chancellor after his
term has expired, to continue in office for such period, not exceeding a total period of six months,
as may be specified by it:

Provided further that when the office of the Vice-Chancellor becomes vacant due to
death, resignation or otherwise, or, as the case may be, due to illness or such other cause, the
Executive Council may appoint the senior-most Dean to perform the functions of the
Vice-Chancellor until a new Vice-Chancellor is appointed or, as the case may be, the existing
Vice-Chancellor resumes his duties.

(6) Notwithstanding anything contained in clause (4), the State Government may, at any
time after the Vice-Chancellor has entered upon his office, by an order in writing, remove the
Vice-Chancellor from office on grounds of incapacity, misconduct or violation of statutory
provisions:

Provided that no such order shall be made by the State Government unless the
Vice-Chancellor has been given a reasonable opportunity of showing cause against the action
proposed to be taken against him:

Chancellor.

Vice-Chancellor.
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Provided further that the State Government may, at any time before making such order,
place the Vice-Chancellor under suspension, pending enquiry.

3. (1)  The Vice-Chancellor shall be ex-officio Chairman of the Executive Council, the
Academic and Activity Council and the Finance Committee and shall, in the absence of the Visitor
and Chancellor preside at the Convocations held for conferring degrees and at meetings of the Court.

(2)  The Vice-Chancellor shall be entitled to be present at, and address, any meeting of any
authority or other body of the University, but shall not be entitled to vote thereat unless he is a
member of such authority or body.

(3) It shall be the duty of the Vice-Chancellor to see that this Act, the Statutes, the
Ordinances and the Regulations are duly observed and he shall have all the powers necessary to
ensure such observance.

(4)  The Vice-Chancellor shall have all the powers necessary for the proper maintenance of
discipline in the University and he may delegate any such powers to such person or persons, as he
deems fit.

(5)  The Vice-Chancellor shall have the power to convene or cause to be convened the
meetings of the Executive Council, the Academic and Activity Council and the Finance Committee.

4. (1)  Every Dean of School shall be appointed by the Vice-Chancellor from amongst the
Professors in the school by rotation in order of seniority for a period of two years:

Provided that in case there is only one Professor or no Professor in a school, the Dean
shall be appointed, for the time being, from amongst the Professors, if any, and the Associate
Professors in the school, by rotation in the order of seniority.

(2)  When the office of the Dean is vacant or when the Dean is, by reason of illness, absence
or any other cause, unable to perform duties of his office, the duties of the office shall be performed
by the senior-most Professor or Associate Professor, as the case may be, in the school.

(3)  The Dean shall be the Head of the school and shall be responsible for the conduct and
maintenance of the standards of teaching and research in the school and shall have such other
functions as may be prescribed by the Ordinances.

(4)  The Dean shall have the right to be present and to speak at any meeting of the Boards
of Sports Studies or Committees of the school, as the case may be, but shall not have the right to vote
thereat unless he is a member thereof.

5. (1)  The Registrar shall be appointed by the Visitor on the advice of the State Government.
He shall be whole-time salaried officer of University and shall work directly under the
superintendence, direction and control of the Vice-Chancellor.

(2)  The Registrar shall be appointed for a term of three years and shall be eligible for re-
appointment.

(3)  When the office of the Registrar is vacant or when the Registrar is, by reason of illness,
absence or any other cause, unable to perform the duties of his office, the duties of the office shall
be performed by such person as the Vice-Chancellor may appoint for the purpose.

(4) (a) The Registrar shall have power to take disciplinary action against such
employees, excluding teachers and other academic staff, as may be specified in
the order of the Executive Council and to suspend them pending inquiry, to
impose on them the minor penalties:

Provided that no such penalty shall be imposed unless the person has
been given a reasonable opportunity of showing cause against the action
proposed to be taken in regard to him.

(b)  An appeal shall lie to the Vice-Chancellor against any order of the Registrar
imposing any of the penalties specified in sub-clause (a).

(c)  Inacase where the inquiry discloses that a punishment beyond the power of the
Registrar is called for, the Registrar shall, upon the conclusion of the inquiry,
make a report to the Vice-Chancellor along with his recommendation:

Provided that an appeal shall lie to the Executive Council against an
order of the Vice-Chancellor imposing any penalty.

(5)  The Registrar shall be ex-officio Secretary of the Executive Council and the Academic

and Activity Council, but shall not be deemed to be member of either of these authorities and he shall
be ex-officio Member-Secretary of the Court.
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(6) It shall be the duty of the Registrar-

(a)
(b)

(©)

(d)
(e)

®

(@

to be the custodian of the records, the common seal and such other property
of the University as the Executive Council shall commit to his charge;

to issue all notices convening meetings of the Court, the Executive Council,
the Academic and Activity Council and of any Committee appointed by those
authorities;

to keep the minutes of all the meetings of the Court, the Executive Council,
the Academic and Activity Council and of any Committees appointed by
those authorities;

to conduct the official correspondence of the Court, the Executive Council
and the Academic and Activity Council;

to supply to the State Government, copies of the agenda of the meetings of
the authorities of the University as soon as they are issued and the minutes
of such meetings;

to represent the University in suits or proceedings by or against the
University, sign Powers of Attorney and verify pleadings or depute his
representative for the purpose; and

to perform such other duties, as may be specified in the Statutes, the
Ordinances or Regulations or as may be required from time to time by the
Executive Council.

6. (1) The Finance Officer shall be appointed by the Executive Council on the
recommendations of the selection committee constituted for the purpose and shall be a whole-time
salaried officer of the University.

(2)  When the office of the Finance Officer is vacant or when the Finance Officer is, by
reason of illness, absence or any other cause, unable to perform the duties of his office, the duties
of the office shall be performed by such person as the Vice-Chancellor may appoint for the

purpose.

(3)  The Finance Officer shall be ex-officio Secretary of the Finance Committee, but
shall not be deemed to be a member of such Committee.
(4)  The Finance Officer shall-

(a)
(b)

exercise general supervision over the funds of the University and shall advise
it as regards its financial policy; and

perform such other financial function as may be assigned to him by the
Executive Council or as may be prescribed by the Statutes or the Ordinances.

(5)  Subject to the control of the Executive Council, the Finance Officer shall-

(a)
(b)

(©)
(d)
(e)
)

(@

hold and manage the property and investments of the University including
trust and endowed property;

ensure that the limits fixed by the Executive Council for recurring and non-
recurring expenditure for a year are not exceeded and that all moneys are
expended on the purpose for which they are granted or allotted;

be responsible for the preparation of annual accounts and the budget of the
University and for their presentation to the Executive Council;

keep a constant watch on the state of the cash and bank balances and on the
state of investments;

watch the progress of the collection of revenues and advise on the methods
of collection employed;

ensure that the registers of buildings, land, furniture and equipment are
maintained up to date and that stock-checking is conducted, of equipment
and other consumable materials in all offices, departments, centres and
specialised laboratories;

bring to the notice of the Vice-Chancellor any unauthorised expenditure and
other financial irregularities and suggest disciplinary action against persons
at fault; and

Finance Officer.
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(h) call for, from any office, department, centre, laboratory, college, institution,
regional centre or study centre established or maintained by the University, any
information or returns that he may consider necessary for the performance of
his duties.

(6)  Any receipt given by the Finance Officer or the person or persons duly authorised in
this behalf by the Executive Council for any money payable to University shall be sufficient
discharge for payment of such money.

7. (1)  The Controller of Examinations shall be appointed by the Executive Council on the
recommendations of a Selection Committee constituted for the purpose and he shall be a whole-time
salaried officer of the University.

(2)  When the officer of the Controller of Examinations is vacant or when the Controller of
Examinations is, by reason of illness, absence or any other cause, unable to perform the duties of his
office, shall be performed by such person as the Vice-Chancellor may appoint for the purpose.

(3)  The Controller of Examinations shall arrange for and superintend the examinations of
the University in the manner prescribed by the Ordinances.

8. (1)  The Librarian shall be appointed by the Executive Council on the recommendations of
the Selection Committee constituted for the purpose and he shall be a whole-time salaried officer of
the University.

(2)  The Librarian shall exercise such powers and perform such duties as may be assigned
to him by the Executive Council.

9. (1)  The Court shall consist of the following members who shall hold office for a period of
three years, namely:-

(a) Ex-officio Members,-

(1) theVisitor;

(ii))  the Chancellor;

(iii)  the Vice-Chancellor;

(iv) the Administrative Secretary to Government, Haryana, Finance
Department or his nominee not below the rank of Joint Secretary;

(v)  the Administrative Secretary to Government, Haryana, Sports and
Youth Affairs Department or his nominee not below the rank of Joint
Secretary;

(vi) the Administrative Secretary to Government, Haryana , Higher
Education Department or his nominee not below the rank of Joint
Secretary;

(vii) the Legal Remembrancer and Administrative Secretary to Government,
Haryana, Law and Legislative Department or his nominee not below the
rank of Deputy Secretary;

(viii) Director, Sports and Youth Affairs Department;

(ix)  Director, Higher Education Department;

(x)  the Proctor;

(xi)  the Deans of Schools;

(xii) the Dean of Students' Welfare;

(xiii) the Finance Officer;

(xiv) one Senior Warden, by rotation;

(xv) the Librarian of the University;

(xvi) the President, Alumni Association;

(b)  Other Members,-

(1) Heads of Departments or Professors who are members of the Academic
and Activity Council;

(i)  one representative from each institution recognised by the university,
nominated by the Vice-Chancellor on recommendations of the Head of
the Institution;
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(iii) not more than four persons from amongst eminent sports scientists,
sports academicians and sports administrators to be nominated by the
State Government;

(iv)  not more than two persons representing sports industry, to be nominated
by the State Government;

(v)  not more than ten persons from amongst eminent sports persons and
highly recognised coaches to be nominated by the State Government;

(c) the Registrar, who shall be the ex-officio Member Secretary:

Provided that no salaried servant of University, including its allied
institutions, shall be eligible for election or nomination under any of the
preceding sub-clauses of clause (b) except sub-clauses (i) and (ii) and that if
any person elected or nominated under any of the preceding sub-clauses of
clause (b) except sub-clauses (ii) and (iii) is subsequently appointed to any
salaried post in the University or its allied institutions, he shall cease to be a
member of the Court:

Provided further that no person shall be eligible for nomination or
election to the Court except under sub-clause (v) unless he has attained the age
of twenty-five years.

(2)  An annual meeting of the Court shall be held on a date to be fixed by the Executive
Council unless some other date has been fixed by the Court in respect of any year.
(3) At an annual meeting of the Court, a report on the working of the University during
the previous year, together with a statement of the receipts and expenditure, the balance-sheet as
audited, and financial estimates for the next year shall be presented.
(4) A copy of the statement of receipts and expenditure, the balance-sheet and the financial
estimates referred to in clause (2) shall be sent to every member of the Court at least seven days
before the date of the annual meeting.
(5)  Special meetings of the Court may be convened by the Executive Council or the
Vice-Chancellor or if there is no Vice-Chancellor, by the Registrar.
(6)  Two-fifths of the members of the Court shall form a quorum for a meeting of the Court.
10.  Two-fifths of the members of the Executive Council shall form a quorum for a meeting of =~ Quorum for
the Executive Council. meeting of
Executive
Council.

11. (1)  The Executive Council shall consist of the following members to be nominated by the
State Government, namely:-

(a)  Ex-officio Members,-

(1) the Vice-Chancellor;

(i)  the Additional Chief Secretary to Government, Haryana, Finance
Department or his nominee not below the rank of Joint Secretary;

(iii)  the Administrative Secretary to Government, Haryana, Sports and
Youth Affairs Department or his nominee not below the rank of Joint
Secretary;

(iv)  the Administrative Secretary to Government, Haryana, Higher
Education Department or his nominee not below the rank of Joint
Secretary;

(v)  the Legal Remembrancer and Administrative Secretary to Government,
Haryana, Law and Legislative Department or his nominee not below the
rank of Deputy Secretary;

(vi)  Director, Sports and Youth Affairs Department;

(vii)  the Proctor;

(viii)  the Deans of Students' Welfare;

(ix)  the Deans of Schools;

(b)  Other Members,-
(1) three Senior Professors by rotation;
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(i)  four persons from amongst sports scientists, sports administrators,
eminent sports persons and distinguished coaches nominated by the
Visitor on the recommendation of the Vice-Chancellor;

(c)  the Registrar, who shall be ex-officio Secretary of the Executive Council.

(2) The members of Executive Council, other than the ex-officio members, shall hold
office for a term of two years.

(3) Any member who ceases to hold the qualifications by virtue of which he was elected
or nominated as member to the Executive Council shall cease to be a member thereof.

(4)  The Executive Council shall have the power of management and administration of the
revenue and property of the University and the conduct of all administrative affairs of the University
not otherwise provided for.

(5)  Subject to the provisions of this Act, the Statutes and the Ordinances, the Executive
Council shall, in addition to all other powers vested in it, have the following powers, namely:-

1) to create teaching and other academic posts including Chairs, to determine the
number and emoluments of such posts and to define the duties and conditions
of service of Professors, Associate Professors, Assistant Professors and other
academic staff:

Provided that no action shall be taken by the Executive Council in respect
of the number and qualifications of teachers and other academic staff otherwise
than after consideration of the recommendations of the Academic and Activity
Council;

(il))  to appoint such Professors, Associate Professors, Assistant Professors and other
academic staff including Chair, as may be necessary, on the recommendation
of the Selection Committee constituted for the purpose and to fill up temporary
vacancies therein;

(iii)  to promote interfacial research by making joint appointments of teaching staff
in different schools, department and centres;

(iv)  to create teaching, administrative, ministerial and other posts, to define their
duties and to make appointments thereto, in the manner prescribed by the
Statutes:

Provided that in the matters of creation of new posts involving additional
financial liability shall hold good if the Administrative Secretary to Government,
Haryana, Finance Department or his representative, or the Administrative Secretary to
Government, Haryana, Sports and Youth Affairs Department or his representative, is
present at the time of taking such decisions and has consented to that decision:

Provided further that in respect of the numbers, qualifications and the
emoluments of teachers and academic staff, the Executive Council shall take action
after consideration of the recommendations of the Academic and Activity Council and
the Finance Committee;

(v)  to grant leave of absence to any officer of the University other than the
Chancellor and the Vice-Chancellor, and to make necessary arrangements for
the discharge of the functions of such officer during his absence;

(vi)  to regulate and enforce discipline among employees in accordance with the
Statutes and the Ordinances;

(vii) to manage and regulate the finances, accounts, investments, property, business
and all other administrative affairs of the University and for that purpose to
appoint such agents, as it may think fit;

(viii) to fix limits on the total recurring and the total non-recurring expenditure for a
year on the recommendation of the Finance Committee;

(ix) to invest any money belonging to the University, including any unapplied
income, in such stocks, funds, share or securities, from time to time, as it may
think fit or in the purchase of immovable property in India, with the like powers
of varying such investment from time to time;

(x)  to transfer or accept transfers of any movable or immovable property on behalf
of the University;
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(xi)  to provide buildings, premises, furniture and apparatus and other means needed
for carrying on the work of the University;

(xii) to enter into, vary, carry out and cancel contracts on behalf of the University;

(xiii) to entertain, adjudicate upon, and if deemed fit, to redress any grievances of the
employees and students of the University who may, for any reason, feel
aggrieved;

(xiv) to appoint examiners and moderators and, if necessary, to remove them, and to
fix their fees, emoluments and travelling and other allowances, after consulting
the Academic and Activity Council,

(xv) to select a common seal for the University and provide for the use of such seal;

(xvi) to make such special arrangements as may be necessary for the residence of
women students;

(xvii) to institute fellowships, scholarships, studentships, medals and prizes;

(xviii) to provide for the appointment of Visiting Professors, Emeritus Professors,
Consultants and Scholars and determine the terms and conditions of such
appointments;

(xix) to enter into partnership with industry and non-Government agencies for the
advancement of knowledge and establish a corpus of funds out of the profits of
such partnership; and

(xx) to exercise such other powers and perform such other duties as may be
conferred or imposed on it by this Act or these Statutes.

(6)  Any decision of the Executive Council in the matters involving additional financial
liability and those relating to the annual budget of the University shall be valid only if the
Administrative Secretary to Government, Haryana, Finance Department or his representative, or the
Administrative Secretary to Government, Haryana, Sports and Youth Affairs Department or his
representative, is present at the time of taking such decisions and has consented to that decision.

Members of

12. (1) The Academic and Activity Council shall consist of the following persons, namely:-

(a)

(b)

(©)

Ex-officio members,-

(1) the Vice-Chancellor;

(ii))  the Director, Sports and Youth Affairs department, Haryana or his
nominee not below the rank of Deputy Director;

(iii)  the Registrar;

(iv)  the Deans of Schools;

(v)  the Deans of Students Welfare;

(vi)  the Heads of the Departments;

(vii) the Chief Warden of University Hostels;

(viii) the Proctor;

(ix)  the Controller of Examinations;

(x)  the Librarian;

(xi) one out of the principals of colleges maintained by the University, by
rotation, provided that he is not a member of the Executive Council;

Other Members,-

(1) one professor appointed by the University from each Department, by
rotation, on the basis of seniority;

(ii))  three sports persons of international eminence to be nominated by the
Vice-Chancellor, from outside the University;

The Registrar, who shall be the Member-Secretary of Academic and Activity

Council.

(2)  Two-fifths of the members of Academic and Activity Council shall form the quorum

for its meetings.

(3)  The members of the academic council, other than ex-officio members, shall hold office
for a term of two years.

Academic and
Activity Council
and quorum for
meeting.



510 HARYANA GOVT. GAZ., (EXTRA.), MAR. 5, 2021 (PHGN. 14, 1942 SAKA)

Powers and
functions of
Academic and

Activity Council.

Schools of
Studies and
Departments.

Board of Sports
Studies.

Finance
Committee.

13.  Subject to the provisions of this Act, the Statutes and the Ordinances, the Academic and
Activity Council shall, in addition to all other powers vested in it, have the following powers,
namely:-

(a)  toexercise general supervision over the academic policies of the University and to give
directions regarding methods of instruction, co-ordination of teaching among the
colleges, institutions, regional centres and study centres and evaluation of research and
improvement of academic standards;

(b)  to bring about and promote inter-school co-ordination and to establish or appoint such
committees or boards as may be deemed necessary for the purpose;

(¢)  to consider matters of general academic interest either on its own initiative, or on a
reference by a school or the Executive Council, and to take appropriate action thereon;
and

(d)  to frame such regulations and rules consistent with the Statutes and the Ordinances
regarding the academic functioning of the University, discipline, residence,
admissions, award of fellowships and studentships, fees, concessions, corporate life
and attendance.

14. (1) The University shall have such schools of studies, as may be specified by the Statutes.

(2)  Every school shall have a school board and the members of the first school board shall
be nominated by the Executive Council for a period of three years.

(3)  The composition, powers and functions of a school board shall be prescribed by the
Ordinances.

(4)  The conduct of the meetings of a school board and the quorum required for such
meetings shall be prescribed by the Ordinances.

) (a) Every school shall consist of such departments, as may be assigned to it by the

Ordinances:

Provided that the Executive Council may, on the recommendation of
the Academic and Activity Council, establish centres of studies to which may
be assigned such teachers of the University as the Executive Council may
consider necessary.

(b)  Each department shall consist of the following members, namely:-
(1) teachers of the department;
(i)  persons conducting research in the department;
(i)  Dean of the school;
(iv)  Honorary Professors, if any, attached to the department; and
(v)  such other persons as may be members of the department in accordance
with the provisions of the Ordinances.
15. (1) Each department shall have a Board of Sports Studies.

(2)  The term of office of the Board of Sports Studies and of its members shall be prescribed
by the Ordinances.

(3)  Subject to the overall control and supervision of the Academic and Activity Council,
the functions of a Board of Sports Studies shall be to approve subjects for research for various degrees
and other requirements of research degrees and to recommend to the concerned school board in the
manner prescribed by the Ordinances,-

(a) courses of studies and appointment of examiners for courses, but excluding
research degrees;

(b)  appointment of supervisors for research; and

(©) measures for the improvement of the standard of teaching and research:

Provided that the above functions of a Board of Sports Studies shall,
during the period of three years immediately after the commencement of this
Act, be performed by the department.

16. (1) The Finance Committee shall consist of the following members, namely:-

(a)  Ex-officio Members,-
(1) the Vice-Chancellor;
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(i)  the Additional Chief Secretary to Government, Haryana, Finance
Department or his nominee not below the rank of Joint Secretary;
(iii))  the Administrative Secretary to Government, Haryana, Sports and
Youth Affairs Department or his nominee not below the rank of Joint
Secretary;
(iv)  the Director, Sports and Youth Affairs Department, Haryana;
(b) (i)  One outside member having expertise in finance to be nominated by
the Visitor on the recommendation of the Vice-Chancellor;
(i)  Two Deans of Faculties to be nominated by the Vice-Chancellor.
(¢)  The Registrar, who shall be ex-officio Secretary of the Finance Committee.
(2)  Four members out of whom at least one member shall be a Government nominee shall
form a quorum for a meeting of the Finance Committee.
(3)  All the members of the Finance Committee, other than ex-officio members, shall hold
office for a term of two years.
(4) A member of the Finance Committee shall have the right to record a minute of dissent
if he does not agree with any decision of the Finance Committee.
(5) The Finance Committee shall meet at least thrice every year to examine the accounts
and to scrutinize proposals for expenditure.
(6)  All proposals relating to creation of posts, and those items which have not been
included in the budget, shall be examined by the Finance Committee before they are considered by
the Executive Council.
(7)  The annual accounts and the financial estimates of the University prepared by the
Finance Officer shall be laid before the Finance Committee for consideration and comments and
thereafter submitted to the Executive Council for approval.
(8)  The Finance Committee shall recommend limits for the total recurring expenditure and
the total non-recurring expenditure for the year, based on the income and resources of the University
(which, in the case of productive works, may include the proceeds of loans).
17. (1)  There shall be Selection Committees for making recommendations to the Executive Selection
Committees.

Council for appointment to the post of Professor, Associate Professor, Assistant Professor, Registrar,
Finance Officer, Controller of Examinations, Librarian and Principals of colleges, institutions,
regional centres and study centres established or maintained by the University.

(2)  The Selection Committee for appointment to the posts specified in column 1 of the
Table below shall consist of the Vice-Chancellor, a nominee of the State Government and the persons
specified in the corresponding entry in column 2 of the said Table:

TABLE

1 2

Professor. 1) The Dean of the School.

(i) The Head of the Department, if he is a Professor.

(ii1) Three persons not in the service of the University, nominated by
the Executive Council, out of a panel of names recommended by
the Academic and Activity Council for their special knowledge of,
or interest in, the subject with which the Professor will be

concerned.
Associate Professor/ 1) The Head of the Department.
Assistant Professor. (i) One Professor nominated by the Vice-Chancellor.

(iii)  Two persons not in the service of the University, nominated by
the Executive Council, out of a panel of names recommended by
the Academic and Activity Council for their special knowledge of,
or interest in, the subject with which the Associate Professor or
Assistant Professor will be concerned.

Registrar/ Finance 1) Two members of the Executive Council nominated by it.
Officer/Controller of (i)  One person not in the service of the University nominated by
Examination. the Executive Council.
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Librarian. 1) One person not in the service of the University who has special
knowledge of the subject of the Library Science or Library
Administration nominated by the Executive Council.

(i1) One person not in the service of the University nominated by
the Executive Council.

Principal of College or ~ Three persons not in the service of the University of whom two shall be

Institution maintained ~ nominated by the Executive Council and one by the Academic and

by the University. Activity Council for their special knowledge of, or interest in, a subject
in which instruction is being provided by the College or Institution.

Note 1: Where the appointment is being made for an inter-disciplinary project, the head of the
project shall be deemed to be the Head of the Department concerned.
Note 2: The Professor to be nominated by the Vice-Chancellor shall be a Professor concerned

with the specialty for which the selection is being made and the Vice-Chancellor shall

consult the Head of the Department and the Dean of the School before nominating the

Professor.

(3) The Vice-Chancellor shall convene and preside at the meeting of the Selection
Committee:

Provided that the meeting of the Selection Committee shall be fixed after prior
consultation with, and subject to the convenience of the State Government's nominee and the experts
nominated by the Executive Council:

Provided further that the proceedings of the Selection Committee shall not be valid
unless,-

(@)  where the number of the State Government's nominee and the persons
nominated by the Executive Council is four in all, at least three of them attend
the meeting; and

(b)  where the number of the State Government's nominee and the persons
nominated by the Executive Council is three in all, at least two of them attend
the meeting.

(4)  The procedure to be followed by the Selection Committee shall be laid down in the
Ordinances.

(5) If the Executive Council is unable to accept the recommendations made by the
Selection Committee, it shall record its reasons and submit the case to the State Government for final
orders.

18. (1) Notwithstanding anything contained in these Statutes, the Executive Council, with
prior approval of the State Government, may invite a person of high academic distinction and
professional attainments to accept a post of Professor or Associate Professor or any other equivalent
academic post in the University on such terms and conditions as it deems fit and on the person
agreeing to do so appoint him to the post:

Provided that the Executive Council may also create supernumerary posts for a
specified period for appointment of such persons:
Provided further that the number of supernumerary posts so created shall not exceed
five per cent of the total posts in the University.
(2)  The Executive Council may appoint a teacher or any other academic staff working in
any other University or organization for undertaking a joint project in accordance with the manner
laid down in the Ordinances.

19.  The Executive Council may appoint a person selected in accordance with the procedure laid
down in clause 17 for a fixed tenure on such terms and conditions as it deems fit.

20. (1)  An authority of the University may appoint as many standing or special committees as
it may deem fit, and may appoint to such committees persons who are not members of such authority.

(2) A committee appointed under clause (1) may deal with any subject delegated to it
subject to subsequent confirmation by the authority appointing it.

21. (1)  All the teachers and other academic staff of the University shall be governed by the
terms and conditions of service and code of conduct as are specified in the Statutes, the Ordinances
and the Regulations.
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(2)  The emoluments of members of the academic staff shall be such as may be prescribed
by the Ordinances.

(3)  Every teacher and member of the academic staff of the University shall be appointed
on a written contract, the form of which shall be prescribed by the Ordinances.

(4) A copy of every contract referred to in clause (3) shall be deposited with the Registrar.

22. (1)  All the employees of the University, other than the teachers and other academic staff
shall be governed by the terms and conditions of service and code of conduct as are specified in the
Statutes, the Ordinances and the Regulations.

(2)  The manner of appointment and emoluments of employees, other than the teachers and
other academic staff, shall be such as may be prescribed by the Ordinances.

23. (1)  Whenever, in accordance with the Statutes, any person is to hold an office or be a
member of an authority of the University by rotation according to seniority, such seniority shall be
determined according to the length of continuous service of such person in his grade and in
accordance with such other principles as the Executive Council may, from time to time, specify.

(2) It shall be the duty of the Registrar to prepare and maintain in respect of each class of
persons to whom the provisions of these Statutes apply, a complete and up-to-date seniority list in
accordance with the provisions of sub-clause (1).

(3) Iftwo or more persons have equal length of continuous service in a particular grade or
the relative seniority of any person or persons is otherwise in doubt, the Registrar may, on his own
motion and shall, at the request of any such person, submit the matter to the Executive Council whose
decision thereon shall be final.

24. (1)  Where there is an allegation of misconduct against a teacher, a member of the academic
staff or other employee of the University, the Vice-Chancellor, in the case of the teacher or a member
of the academic staff, and the authority competent to appoint (hereinafter referred to as the
appointing authority) in the case of other employee may, by order in writing, place such teacher,
member of the academic staff or other employee, as the case may be, under suspension and shall
forthwith report to the Executive Council the circumstances in which the order was made:

Provided that the Executive Council may, if it is of the opinion, that the circumstances
of the case do not warrant the suspension of the teacher or a member of the academic staff, revoke
such order.

(2) Notwithstanding anything contained in the terms of the contract of appointment or of
any other terms and conditions of service of the employees, the Executive Council in respect of
teachers and other academic staff, and the appointing authority in respect of other employees, shall
have the power to remove a teacher or a member of the academic staff or other employee, as the case
may be, on grounds of misconduct.

(3) Save as aforesaid, the Executive Council, or as the case may be, the appointing
authority, shall not be entitled to remove any teacher, member of the academic staff or other
employee except for a good cause and after giving three months' notice or on payment of three
months salary in lieu thereof.

(4)  No teacher, member of the academic staff or other employee shall be removed under
sub-clause (2) or sub-clause (3) unless he has been given a reasonable opportunity of showing cause
against the action proposed to be taken in regard to him.

(5) The removal of a teacher, member of the academic staff or other employee shall take
effect from the date on which the order of removal is made:

Provided that where the teacher, member of the academic staff or other employee is
under suspension at the time of his removal, such removal shall take effect from the date on which
he was placed under suspension.

(6) Notwithstanding anything contained in the foregoing provisions of the Statute, a
teacher, member of the academic staff or other employee may resign,-

(a)  ifheis a permanent employee, only after giving three months notice in writing

to the Executive Council or the appointing authority, as the case may be, or by
paying three months salary in lieu thereof;
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(b)  ifheis nota permanent employee, only after giving one month notice in writing
to the Executive Council or, as the case may be, the appointing authority or by
paying one month salary in lieu thereof:

Provided that such resignation shall take effect only on the date on which the
resignation is accepted by the Executive Council or the appointing authority, as the case may be.

25. (1) The Executive Council may, on the recommendation of the Academic and Activity
Council and by a resolution passed by a majority of not less than two-thirds of the members present
and voting, make proposals to the State Government for the conferment of honorary degrees:
Provided that in case of emergency, the Executive Council may, on its own motion,

make such proposals.

(2)  The Executive Council may, by a resolution passed by a majority of not less than two-
thirds of the members present and voting, withdraw, with the previous sanction of the State
Government, any honorary degree conferred by the University.

26.  The Executive Council may, by a resolution passed by a majority of not less than two-thirds
of the members present and voting, withdraw a degree or academic distinction conferred on, or any
certificate or diploma granted to, any person by the University for good and sufficient cause:

Provided that no such resolution shall be passed until a notice in writing has been given to
that person calling upon him to show cause within such time as may be specified in the notice as to
why such a resolution should not be passed and until his objections, if any, and any evidence he may
produce in support of them, have been considered by the Executive Council.

27. (1) All powers relating to the maintenance of discipline and disciplinary action in relation
to the students of the University shall vest in the Vice-Chancellor.

(2)  There shall be Proctor of the University to assist the Vice-Chancellor in the exercise of
the powers referred to in sub-clause (1), who shall be appointed by the Executive Council from
amongst the Professors and Associate Professors in the manner prescribed by the Ordinances.

(3)  The Vice-Chancellor may delegate all or any of the powers referred to in sub-clause
(1), as he deems proper, to the Proctor and to such other officers as he may specify in this behalf.

(4)  Without prejudice to the generality of his powers relating to maintenance of discipline
and taking such action, as may seem to him appropriate for maintenance of discipline, the
Vice-Chancellor may, in exercise of such powers, by order, direct that any student or students be
expelled or rusticated, for a specified period, or be not admitted to a course or courses of study in a
college, institution or regional centre or a department or a school of the University for a stated period,
or be punished with fine for an amount to be specified in the order, or be debarred from taking an
examination or examinations conducted by the University, college, institution or regional centre or
department or a school for one or more years, or that the results of the student or students concerned
in the examination or examinations in which he or they have appeared be withheld or cancelled.

(5) The Principals of colleges, institutions, Deans of schools of studies and heads of
teaching departments in the University shall have the authority to exercise all such disciplinary
powers over the students in their respective colleges, institutions, schools and teaching departments
in the University, as may be necessary for the proper conduct of such colleges, institution, schools
and teaching departments.

(6)  Without prejudice to the powers of the Vice-Chancellor and the Principals and other
persons specified in sub-clause (5), detailed rules of discipline and proper conduct shall be made by
the University and the Principals of colleges, institutions, Deans of Schools of studies and heads of
teaching departments in the University may also make such supplementary rules as deemed necessary
for the purposes stated therein.

(7) At the time of admission, every student shall be required to sign a declaration to the
effect that he submits himself to the disciplinary jurisdiction of the Vice-Chancellor and other
authorities of the University.

28.  Convocations of the University for the conferring of degrees or for other purposes shall be
held in such manner as may be prescribed by the Ordinances.

29.  Where no provision is made for Chairman to preside over a meeting of any authority of the
University or any Committee of such authority or when the Chairman so provided for is absent, the
members present shall elect one from among themselves to preside at such meeting.
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30. Any member, other than an ex-officio member of the Court, the Executive Council, the  Resignation.
Academic and Activity Council or any other authority of the University or any Committee of such
authority may resign by letter addressed to the Registrar and the resignation shall take effect as soon
as such letter is received by the Registrar.
31. (1) A person shall be disqualified for being chosen as, and for being, a member of any of  Disqualification.

the authorities, or for being appointed as, and for being, an officer, of the University if-

1) he is of unsound mind;
(1)  he is an undischarged insolvent; or
(iii)  he has been convicted by a court of law of an offence involving moral turpitude.
(2) If any question arises as to whether a person is or had been subjected to any of the
disqualifications mentioned in sub-clause (i), the question shall be referred to the State Government
and its decision shall be final and no suit or other proceeding shall lie in any civil court against such
decision.

32.  Notwithstanding anything contained in the Statutes, a person who is not ordinarily resident
in India shall not be eligible to be an officer of the University or a member of any authority of the
University.

33.  Notwithstanding anything contained in the Statutes, a person who holds any post in the
University or is a member of any authority or body of the University in his capacity as a member of
a particular authority or body or as the holder of a particular appointment shall hold such office or
membership only for so long as he continues to be a member of that particular authority or body or
the holder of that particular appointment, as the case may be.

34. (1) There shall be an Alumni Association for the University.

(2)  The subscription for membership of the Alumni Association shall be prescribed by the
Ordinances.

(3) No member of the Alumni Association shall be entitled to vote or stand for election

unless he has been a member of the Association for at least one year prior to the date of election and
is a degree holder of the University of at least five years standing:

Provided that the condition relating to the completion of one years membership shall
not apply in the case of the first election.

35. (1) There shall be constituted in the University, a Students' Council for every academic
year, consisting of,-
(1) the Dean of Students Welfare who shall be the Chairman of the Students
Council;

(i)  twenty students to be nominated by the Academic and Activity Council on the
basis of merit in studies, sports and extra-curricular activities; and
(iii)  twenty students to be elected by the students as their representatives:

Provided that any student of the University shall have the right to bring
up any matter concerning the University before the Students Council, if so
permitted by the Chairman, and he shall have the right to participate in the
discussions at any meeting when the matter is taken up for consideration.

(2)  The functions of the Students Council shall be to make suggestions to the appropriate
authorities of the University in regard to the programmes of studies, students welfare and other
matters of importance, in regard to the working of the University in general and such suggestions
shall be made on the basis of consensus of opinion.

(3) The Students Council shall meet at least twice in every academic year and the first
meeting of the Council be held in the beginning of the academic session.

36. (1) The first Ordinances made under sub-section (2) of section 26 may be amended or
repealed at any time by the Executive Council in the manner specified in the following sub-clauses.

(2)  No Ordinances in respect of the matters enumerated in sub-section (1) of section 26 of
the Act shall be made by the Executive Council unless a draft of such Ordinances has been proposed
by the Academic and Activity Council.
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(3) The Executive Council shall not have power to amend any draft of any Ordinances
proposed by the Academic and Activity Council under sub-clause (2), but may reject the proposal or
return the draft to the Academic and Activity Council for re-consideration, either in whole or in part,
together with any amendment which the Executive Council may suggest.

(4)  Where the Executive Council has rejected or returned the draft of an Ordinances
proposed by the Academic and Activity Council, the Academic and Activity Council may consider
the question afresh and in case the original draft is reaffirmed by a majority of not less than
two-thirds of the members present and voting and more than half of the total number of members of
the Academic and Activity Council, the draft may be sent back to the Executive Council which shall
either adopt it or refer it to the State Government, whose decision shall be final.

(5) Every Ordinance made by the Executive Council shall come into effect immediately.

(6) Every Ordinance made by the Executive Council shall be submitted to the State
Government within two weeks from the date of its adoption.

(7)  The State Government shall have the power to direct the University to suspend the
operation of any Ordinance.

(8)  The State Government shall inform the Executive Council about its objection to the
Ordinances referred to in sub-clause (7) and may, after receiving the comments of the University,
either withdraw the order suspending the Ordinances or disallow the Ordinances, and its decision
shall be final.

37. (1) The authorities of the University may make Regulations consistent with this Act, the
Statutes and the Ordinances for the following matters, namely:-

)] laying down the procedure to be observed at their meeting and the number of
members required to form a quorum,;

(ii))  providing for all matters which are required by this Act, the Statutes or the
Ordinances, to be prescribed by Regulations; and

(ii1)  providing for all other matters solely concerning such authorities or committees
appointed by them and not provided for by this Act, the Statutes or the
Ordinances.

(2)  Every authority of the University shall make Regulations providing for the giving of
notice to the members of such authority of the dates of meeting and of the business to be considered
at meetings and for the keeping of a record of the proceedings of meetings.

(3)  The Executive Council may direct the amendment in such manner as it may specify of
any Regulation made under the Statutes or the annulment of any such Regulation.

38.  Subject to the provisions of this Act and the Statutes, any officer or authority of the University
may delegate his or its powers to any other officer or authority or person under his or its respective
control and subject to the condition that overall responsibility for the exercise of the powers so
delegated shall continue to vest in the officer or authority delegating such powers.
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STATEMENT OF OBJECTS AND REASONS

The Sports University of Haryana will be the first full-fledged sports university of international standards in
the State. A void exists in the sports environment in various areas, such as, sports science, sports technology, sports
management, high performance training, etc. Therefore, it has been decided to establish the Sports University of
Haryana which is expected to fill this void with its exclusive focus on promotion of sports education in the areas of
sports sciences, sports technology, sports management, etc. and research and training in various areas related to
sports.

The focus of the University will be on multi-disciplinary studies with stress on applicability based on the latest
researches in sports sciences, sports medicine and sports technology etc. The University is also empowered to establish
Outlying Campuses. Apart from academic programmes and research, the University and its Outlying Campuses will
also impart training to elite athletes, sports officials, referees and umpires and evolve as centre of excellence in various
disciplines of sports.

SANDEEP SINGH,
Minister fo State for Sports & Youth Affairs, Haryana.

Chandigarh: R. K. NANDAL,
The 5th March, 2021. Secretary.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Sub-clause (1) of clause 25 of the Bill provides that the first Statutes are those set out in the Schedule to this
Bill. Sub-clause (4) of clause 25 of the Bill provides that the State Government may make new or additional Statutes
or amend or repeal the first Statutes during the period of three years immediately after the commencement of the Bill.
On the expiry of the period of three years, the State Government may make, within one year from the date of such
expiry, such detailed Statutes as it may consider necessary. Clause 24 of the Bill provides for the matters in respect of
which the Statutes may be made.

2. Sub-clause (1) of clause 26 of the Bill provides for the matters in respect of which the Ordinances may be made.
Sub-clause (2) of clause 26 of the Bill provides that the first Ordinances shall be made by the Vice-Chancellor with
previous approval of the Executive Council. The Ordinances so made may also be amended or repealed at any time by
the Executive Council in the manner prescribed by the Statutes.

3. Clause 27 of the Bill empowers the University to make Regulations consistent with the Bill, the Statutes and the
Ordinances for the conduct of its own business and that of the Committees, if any, appointed by them.

4. The matters in respect of which the Statutes, Ordinances and Regulations may be made are matters of procedure
and administrative detail, and as such, it is not practicable to provide for them in the proposed Bill itself. The delegation
of legislative power is, therefore, of a normal character.
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PR UM IR, HAU P T PR FPall 8 AR AT WHR A Hale U 8 |,
HAYR, TR ARPR & [GARI IR IH R B S dlell dRATs R VAT FeTs, I I ARBR
U &N, B 1A aRYS I AGfIT ST |
7) @ uRve, N BRAE, AT B B, S Y FRET a1 S & aRomE W aRe
% folg URTfad a1 S RT &I T8 ©, Hadfad & Aedd I I ADBR BT A Hfl |
(8 ol Br uRve, Jfkdygad THY & AR 0¥ WHR DI Fgfe & oy HRarg
T B ©, AT I8, B URYE gRT Y MY WRIHRN AT fhy MY ayded R TR - &
ﬁ,@ﬁ%ﬂﬂm@ﬁ%,ﬁﬁ@%ﬁ@aﬁ?mqﬁw@ﬁ%ﬁwm
|
(9 U IR & QI Iue W ufdae uME STl 91, 59 WRaR, folad e
gr1 favafdenery & fodl Uil SRiars! &1 e o) wadl 2, ST 39 s ar aRfesi
AT AT & Sy« & A Tal &l ¢
R VAT BIg ATQY R I U, Sg WRPR Ferufd bl SR g & folg
FeAl o ol 9 T ey fdar S iR Ife Jfaaga a9 & Wik IS SR I 1l
2, @ 98 99 W @R & |
(10) T WRHR B favafdenea & araf & ddy # VY ey wifdaari 2, S aRfermi
g1 fafed &1 Sg |
8. frwafdemem & f=foaRaa ifderd 8, srerfq — freafiemery &
@) e B |
(@) genfouf;
(M) gerafa;
(@) et
®) foemdiel & $=;
(fl) fawT erferr ;
('5) qRNefT ﬁl’ﬂa—cﬁ
@)  BegENS
&) gE@eaEgs; AR
(3) U = AREN, S uRfE gR1 fAvafdenery & ¥Ry |t fey g |
9. (1) BRIOT & IU, U USIMEE ¥ fvdidenad & goede 8 | BATEE |

FeIEde, Sd SURe 2, Al favafdeney & el GHRIE qUT §4T Bl dod] B
T BT |

@) Homene, wafdera™ & vai, JRIGIedl dAT SUSRl dor f[Ieafdened gRr
SrgRferd faredl wverm qer uierall, srearas qen favafdenera g1 Herfera A1 fhy Y 3wt
@ fazafdened & U a@fed a1 afeddl, e g8 Ao &), §RT &1 §F dlell Sfi9 Rar
|ohdT 2 d favafdernery & yemas aon fac & Hafda fodt Amel & ddg 7 s Ofa 5 o
S dTell ST d_al AhdT § |

(4) pomene, feafdemed o1 WA 98 < AHdl ©, Sl 98 U e a1 §ig b
oo & ew #§ Ifd aeT |

(5) feafaencra, FHemes &1 W Gag W @ T3 A1 Fy 91 & forg ywarfaa
BHRATE B IR H AGfIT BT |

(6) fxdl AT, ROTT &7 e W HETE T8l fhar o |ear, W favafderaat @
aTferRel iR SIreTRal @& dra Aqwe B @ I H, Gerne & el stk g

7) gormy, fwafderem & AWdl @ Gdy H W9 f 98 39 SMawId R,
faeafaerncry @1 dore <71 =g fafy don faffe faen # Sapear ua fodt afad a1 afeaar
DI AT PR FhaT 2 |

N
~
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gt |

Herufar |

)

FHo—afag |

faemirst &1
S|

10. (1) ponfadfa = Gf, S aRFEE g™ AT & S, H S SRR gRT g
e SITgeTT |

@) gonfufa, afe SuRerd &1 don @emede &1 srquRerfa ¥, fawafaerem & e
THRIE AT AT DI dSHI P SfeTeqdl BT |

@) Fonfufa, favafdencra & wadl, @Rl T SuSHREl dor favafdened gri
arfera fop=dT e T usieTet, sty der favafderery gRT darferd AT fby Y o=y B
P Reafdemey & 0 fdd a1 Afdadi, RN 98 s &), gRT &1 SIH dTell ST ®RaT Fahd
g dor favafaerey & yemas don facd 9 Sefa fodl amel @ Gy § S AT § B 9
qrell Sfd HRdT AhdT = |

@) genfufa, feafderaa &1 W 9 < Gadr 8, W 98 (9 FReor a1 g @
gRu™ & Fed # Sferd sy |

(5) foeafdemerd, genfufa &1 VAT Falle R & T8 A1 fHy oM & forg ywamfad
BHRATS & IR H AGfIT BT |
6) Fonfufy, Rwafderaa & aFdl & Fdg # W@ W 98 TH IMAIS TS,

faeafderncra &1 dog < =g fafyy don fafdres faen & Scpedr ura fosdt aafaq a1 afedar &

AT B FehaT 2 |

1. (1)  Fomfa N Af, S R grr fafed @ S, 3 59 SReR gR1 e far
ST |

(2) Gedfa, faeafderer &1 ya GRiuTes iR Werfdre Afert B8R 3R faeafdere
@ HEIGAM TR A AT e fREEer W &Ik ag favafdere @ Wt wifdeon @
ot &1 Sraffad s |

@) I HAula & I8 Y & 6 (A AMel W R SRaTg HRAT AEeIS 8, Al 98
foreft U= wIfdd &1 UIRT B AT B, S fAvafderery & Rl urferever @7 g9 srfSfee grT
IT B AN Yo © 3R ST 3Tl J6b F 09 gRT TH dH | B T3 dRaAls A TH
YIfErhROT BT T HRIUIT :

R AT FRE UITHROT Bl [ 7 6 G PRag 81 S S anEy off, a1 98
HHAT 9T IRBR B [Afdse o Fadr 8, e ol 9w aifeaw 8 -

R I8 SR P feafderea @1 dar # f&0 1 afed, S 59 SUaRT & oefie
Ferufd gR1 &1 T B dRaAs ¥ AT &, oI WAl dRars W ol &1 gaem o Al |
T 79 & IR B aRYg & Ui U dRaATs & fdvg Ufddes axe & ATHR B iR
I9 R H URYG FAURT RT B TS HRATS DI I B ADh 8, SURINRG B Fbdl § a7
Joc AH B |

@) ' goufd @ g8 W 7 & favafderey & &0 widexo grr form = a8
fafereea o fafaam ar aRfeedt ar sreareet & Sudsl gRT Uecd UIfaxor & fdadl & d1ex
g, a1 ug & uftexvr gr foram i #i ARy feafderey & fRa § =81 8, o1 a8 wsfta
fereReT ¥ e fafeay &1 W fifeeg & 96 9 & aR gAfdares a1 & foy @8
|HAT 2 3R Il UIerdpRer I fafread &I guie: a1 9rTd: JAfdare & I §PHR BT & a7
D gRT Sad A8 fodt &1 afy & Hfiox dig fafreey w81 fhar S €, a1 98 AMel oy
WReR P e fhar smem, e S9 w fAafveey afvaq g

(5)  porufcr VAT 3T WA BT TN 3R U 31 ol BT UTel S Sl TR
1 sreaTeE gR fafdd fvg @l |

12 (1) o 9@ o g, ol 8T § &k Jar & 0 Al &k wat w3 S,
S aRfrEl g fafga @ <mg |

@) q I B wEderad & IR ¥ TR I, TWES] W SHER I AR
T BT, S aRfest g fafga fag omd |

13. fIemdic & ude 9 & fgfea, U Afd 4§ iR da1 & 0 feedr iR Gl ) @t
SITEE SR a8 U fdadl &l WA 3R U dadl & Urad &y, St gk gy fafed
fby oY |
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14. T ReR), W Fiad, Gargemas dn qRaerasd W G #§ R dar & tw e sfe,
feel iR ol TR Frpga fby SITGH, der 9 Yl il BT WRINT o VR wdel B ure e PR,
3, o aRfFEEt g fafed feu wing | Wwwalaw
15. fIvafaener & o= @Al & fgfad @ AT &k SH wfdaat ok odar 0 o sifRer |
B, S aRfFRMT gRT fafga fhy 9mg |
16. 39 M # 1 2 5l 919 & g gu o, favafdenery, u AR | gd orgHed Ul @1 gord
uTe by a1, BIg LU SR IR—37eATU Ug Jiord el BT AT AT 3R IR—3FedTu AT AT BT
HHATREAT & I G TRl R | g
17. feafdenery & fFrefaRad uridieRor g, sferfq — forgafdere @
@) v, |
M  faem &R wfafafer aReg;
@) WAgRS eTTT IS,
®) fo afafa;
@) U = wieRvl, St uRfEl gRT favafdere & witeRer Bt fbg o] |
18. (1) 99T &1 T34 T I AR $I ygrafy U grfl, it aRfel g fafgd @ @
WY |
2 =9 fRfFEE & Suedl & | wEd gy wwW @ FEfaRed ofd ok &
B, 3rerfd —
@) feafdenrem o @ves Nfaal iR FRIGEH & FHI—a70 R gAfdare
HRAL, AT faedfdened & GuR AR e & forg Iury g,
@) fawafaerey o aiffe RUE ok affe oral o= dar T oal & FouRler
RO W AR &A1 IR Fdhed TRa T ;
(M I WRER BT B 0 AW & e H HATE <A1, S S Aell® B
forg fafde far S, 8k
@) = g, S U9 B, ot uRfEl gwi fafed few S, @1 e
DT |
19. (1) @i uRvg faxafdeney @ @ sRieR e gl | P1d TREq |
(2) @ uRYg FT TTeA, IAD WS DI USIAY TAT FHD! AlkAT TAT HI A
B, S gRfMl gRT fafed o o |
20. (1) fa=nm iR Wfofefyr uRwg, fawafdemea o uga Yafts e grft ok g9 faer ok
Sffrm, aRFRE, el qon RfET @ Syl & ol Jed gy, fvaflerery &) wf TR oRkeg |
Rreror fet &1 F9g HEA qA I W AR TR HEA |
2) faem &R wfafafr uRyg &1 Tem, SUS AT @ ySTafey ToI ST i qer
Hd W B, S aRfrEl gwr fafea febg o
R fae sk fafafer uRvg § wewil & wu H U Raarst 8, el et
1 faeg AftgeERm # fafrearg ura & 2|
21,  WAHE AT die Pl ISH, WG AT I, UH BRI, S aRFRAET g1 fafea fha ??FW
ST | '
22. faca afafy &1 Tou, wfdaar denm ot T 8, o aRfEl gy fafed foy wg | faw @i |
23, UY 3y uTfdrawon, it uRfesi grT fwafaenera & wifdrawon & wu # 9iffq ey od,  fawfaeres &
3= YT&eHRT |

1 oA, Wit R B, W B, 9 uRfE g fafed fag omg |
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REEA o 24, 9 ARRE & IudHl b FefF I8d g8y, R W FrfaRad @ ar el AHel &
FAC 1 foy Sudy B o wHd & s
@) favafaenea & WfSaRoN den o=y e, ST THa—9a &R Tfed fhe g, &1
TS, ATl qAT Hed;
(@) Sad Wil iR el & wewl @ FRgfad ok S9aT usl W a9 &, aewi
e oI Sudy &RAT a7 ais-T &l
M fowafderea o AffeRal o Fgfaa, afaqa e sda g S9! SuaferR;
@) fwafderem & el Jafe eHerRde qen o/ dHarRal & Fgfea, ST
YRR 3R HaT @Y I ;
() fosh wgaa uRAHT & drIifad &1 & fory ol o fawafdeneaa a1 e
H Hard Rieral, Aeafdre wHetRds @ faffde @ & forg frgfa
@) HHARAT @ AT & I, N veE, 99 ek vfosy Y & Sudy, dar e
3R e wRars @ Ay Wi 2
®) Reafdereg & HHaRal @ Far § Ussdar I ARId FRA dTel RIGIa;
() @HaRAT a1 BrEl AR fAvafderea & 9 faarg & Al § AreRem @ ufehr;
@) fawafaeren & f&=f sfOeRY a1 wfrexer @ dRars & favg fod HHary a1
BT §RT B IRYE Bl il B dl ufehar;
@) fodt werfdere a1 foft e ar fadt T &1 ward wRefa uee &,
@ faemdiei four, owi, sE—{Tara, wefderesl deml, ag o=l iR waga
DGl BRI R AR,
(@) HMG U™l Y& BT
(€) Surferl, SUfe—u=i yAToTg=t &R o Rueror Gdefl Suferl &7 ue™ @A 8k
I a9 foram ST,
@) fowafderaa gR wnfua iR rgRfera weifaenerdl, HRermali, &3 dwal 3R e
DGl BT GG,
on faafaerea @& wftrexon a7 el # fAfea wfaaal &1 gemae;
@ HHREAT SR BTAT § AATHA Y IGT; 3R
@) T T I A, S 39 MW & orgaR uRfadl grr Sudfia fhy o €
a1 fpy 7 wahd 2 |
qﬁﬁﬂlﬂif‘v@ 25. (1) v uRfm 9 B8R, o g e @ orgEr # fw g
EEIY

2) &t uRvg, THI—wHg R, IUART (1) # fAfde, 73 a1 eifaRed aRfFas g1 @
2 a1 frsl aRfsl &1 el srerar fARas &R Fdd ®© -

R S URYg T4 d& fIeafdened & it witeeor &1 edgd, wfadan ar o7
aﬁmwﬁwmqﬁﬁwﬁwﬁwﬁ%mﬁﬁﬁﬁwﬂmwﬁ
UIEHRT B yaTfad uRacsi R foiRad # I if¥erad w- &7 /awR 9 < far mr &, 8k
39 UBR AfTgad o T8 fl 9 R SR gRug gRT fdaR fdar Sy |

B) yI® ¥ uRfm a1 faemm aRfem @1 Fenfea ar RRT axe arel aRkfemt
@ oIy 5T WRBR P [HIGH SUferd BN, T4 T YT IFJAIGT el dx faar Sy, 9
rfafemr=g <& |

(@) g SuERRl § & TS Rl 9 @ B gU A, T WRGR 39 SR B
UR™ 9 316 91 dIF 9y @ af & SR SuRT (1) # fAfde 7y ar sifaRed aRfwm a1
Fadl g a1 aRfIAT &1 deied I1 fREE wR Fadl ©

IR I8 WPHR, A 99 B Iad Aa o FAid ), VA Ffed a1 fafy & v

99 & IR, V9 fawga uRfm, S 98 amaeds |\el, 991 |ahdl © &R w fawga aRfrm
o fITHvSe & AR <% S |

6) SHERTH &1 TS fHAT 9T & B g W, ST WRBR AU gRT A
fwg & dag # aRfEl § Sudy a1 & forg favafdener &1 fFdw < @&l © &k afs &
gRye, fhedt O fder @ wiftd @ w18 fid & Mo sEffad 9 # swe &l 8, df I
WEHR, B aRYg gRT U e BT FuTeT H U+l Jfewl & oy Igferd dRvl, Al dig
Bl R f0aR &1 & 975, gRfW Sfua w9 & 991 Aol 7, FAta B Al 2|
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26. (1) 9 sfRfgm qur oRf & Sudyl & sl sreareeh # frefoRaa ol o sreaew 9=
forsl et @ fore Sudy farar 1 wadr B, arerfa— @ A |
(@) favafaemera # o= &1 RIS qAT SABT VF ®T § Goiad fHar Sir;
@) favafaere & Wi SwfeRl, Swfd—u=i iR wHOTO= & foy arfereford
fU S aTel UTeTwH SR @ Iaf;
(M) fIrRTOT qAT URIETT B HE;
@) SR, Sufa—u=ii iR yHoTgS 3k ey feror el Uty ®r wee
B, S oy JEAg iR I UGH H-A 3R UId &’ & aR # oy
\_YI'H\ Eﬂa SEIRH
€) feafderem & ureamHAl @& fog den favafdenrery @ olemsi, SuTfeRy,
IUI—u=i # afgel & fog yaRa @1 S arell wi;
@)  SrEAdrgicTdl, Bragicdl, JeFF-gidl, Ugh Tl REPR Y& B bl
®) weTRil BT Hared, R wRier M, uRiedl JT UGl BT uaTde
qorr fgfad @ A iR S8 wdw W wmida €
&) fawafaerea & o= @ o @) 9,
@) ooy =yexen, Ife oI &, ST Afden BEmRN @ fard iR sraE @ forg
DI T ARl B AT IS oIy IR e & IRy urgashA fafzd &=,
(B SrTIA dal, IeIIA IS, ARV RTINS iR g AfAfrR @
RATYHT;
@) o= favafqeneral, dvermel oik oy 3rfidron, T faga e a1 ™
f et €, @ A Ay iR e R @ Af;
@) & o e, S fiwafdened & eafores Shad § guR & oy snawad
HHSAT SIY, BT Gord, ARE 3R He;
() rEAdargicTdl, Braghadl, sEag-ghidl, Uae! Tl REBRI Pl HReId PR,
@) FHaIRAT T BHEl B RISl & 53 I & fory {6l 3 31 e
‘hNHAT; 3ﬁ?
(O)  PI S HHAT, S AR & fore s orfxf e srerar uRfFa gRr
IUET fbar ST © A1 fhar S e & |
(2) v TRy, B URYE B Y4 AFAIGT ¥ Redfd gRT g1¢ SITYT 3R 59 THR
g9TY Y ey, B uRve gRT U Ofa, o uRfHl grr fafkd & 9d, # el g
e ar FRRYT Y fhg o Ao F |
27. fawafdenea™ & wifeeRon, 3o iR oH g1 Fgad |fafodl, afs @18 8l & & & fafee |
dares & fog, e g9 fafram, aRfegst don srareet gRT Suysw ==& fsar T g,
oRfeedt grr fafea AfT & g iffem, aRffgar a7 srarewt 9 dvra fafes g1 9 €
28. (1) favafderem o aiffs Rud, o aRyg & fAden @ rfi| R @ seeht s affe Rard |
=g fawl & e, fIeafdened gRT U Igaedl o g & oy fhy Ty Surg 1 =i
BT IR 98 991 &1 99 fAafy &1 a1 S| gqd won sefl, S aRfgEr g™ fafga & i el
[T 3o a1 S8 # S9 Ruid W faar &l |
(2) @, Jue fewefl, afe g @i, dfzd aiie Rui 59 WRBR DI UT HT |
@) T R, gy, aifffe Rurd &1 ufd g furmvse & 9w wgarg |
2. (1) favafdened & aiffie o o ga—ud, S URyg & eel & efiv GuR fby  affe o |

S 3R G&A% g9 $H F $H U IR AT T8 A9 $ FA0d Rl IR, e, i
oir wier, BRI A1 R S o wRieTd, S IM9¥ WRPR R Fga fBar SR, gy
Hoferd febg Se |

@) affe oral @1 ufdy, 89 W HAuRler Rud & Ay 3R Hrf yRyg & |leror wfed,
JHT 3R IR WBR BT UK DI ST |
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fovafdemera o
ffer |

BEl @ fIeg
SR

At | erdrer
& ufpar|

3T &1
B |

@) e ol W ST TR GRT [HY TY BIs AT HYefor, 97 & &A= H A e
IR |AT & FUETTT, IS BIS Bl, BRI URYG §RT AR Y G & 919, 5T ARBR B IR
f&g ST |

@) T WREHR, UMY, AR RO & - aiffe o@ @ ufa Iy
feamvsa & AR g waTQTm

6) HHfeT afie o T fAurTTed & AR R S & U, oIS H UHIR

3. (1) favaferea o Ay 8rFf et ffaRaa enfier 8-
(@) fAeafdere™ e RN AT B ARPR §RT [HAT A7 Big A1 fRE™
g1 A<l ;
(@) T WRBR ERT AT T DI S AT AR ;
(M) WRER, AGg—IRGRI IT @rd e gRT far war a1 efere |
@) @IS U1, SUBR, aRd, Her, =9 a1 o orgem, afk aIg &
(®) Nl &R YRT & favafdenera gRT ura 1,
@) faafaere™ & uRIfSa Uel, sIaEfcddl a1 iR Giaemsil o1 T

Eﬁﬁwﬁwﬁmmsﬁ?mzﬁ@angﬁ—qafﬁmﬁzﬁw
favafdeney gRT \earll SERl ¥ U &Ry, qen
®) fodt o= g 9 fadt =g Ofa # urea <afdng
@) favafderea & @ fAfoi, T 9@ & ST @ SIG ar WA QfT H SHPbT fHaer
o S, < 9re, o wfafa @ Rt w® fafafad av |
(B) favafaerea @ AT o1 SuanT, favafderay @ @i, 399 39 Srfaf e grT A
JH faeafdenera &1 wfddal & ganT 3R S9a ol & Fdsd § SWd @ 91 Wi §, &
forg fopamr g |
31. fIvafaerem, =0 WRGR BT WA @Sy & fiaR g Hufed a1 foharwamal 9 Heferd
TR fAaRO 3R 3= AT YR BT, FTTa] M58 TR, FHI—FHT UR, U P |

32. (1) favafdenera & f¥@iRal den o= wwarRal @ fgfed o Afa, wfaaai den
Hdd W B, S aRfaEl gt fafea fee wing |

(@) waufa & A, uR&® dafie fReRT qen Rier, forRad dfder & s fFrga
fpar StTgEm, o7 fawafdener @ Ut & oo &R favafdenerd qur fael sifrery ar fRrers
% dr9 AfaeT 9 IA g fGde GdiRd Ried a1 AUER & o RY wR AT [Jeafdered &
IO R, BRI URYE gRT Fgad (& 9w, Hafd ey a1 Rierd g1 AmfAfds gah dew
AT HARIET B U AHTGRIN F FHATHR g dTel FeaReId—3Meaxv &l [fdwe fHar S |
BT & AW & FgAd Dl (107 3iferd BT 3R fferepvor g1 (AT fawar & ey & fadt
fafae <mrer # oI arg T 8 Ha |

@) UR® UHT IR, HRIRM AR g IMMUIH, 1996 (1996 BT Hewrd Ife~aH
& 26), b 1 & Wi AeIReIdl & foru fded awsm S |
33. [T wiem @1 B B AT i, e AW fAvafdenery @1 ArEe W, FHetuld,
R A a1 wier |ffa, SR W RfS 81, & aewl A1 Hheu gRT BT A1 AT © 3R
SRy faeafdernera &1 wdersii § 984 =g Ue 9 ¥ 31fe & fou faafsia &= f&ar = 2, 98
U 3ewil a1 U Adhed @7 Uf @ wiftd @1 fafy 9 <9 fam & fior a1 aRug &1 oidier ax
|HaT & 3R Hr uRvg, gedfa a1 affa, S/ 1 Rerfd 81, & fafeea a1 g, Swaka ar
SroACa I
34. =9 ARFEE ¥ < S R 91d & B gU I, favafdenery a1 favafaera gRr Renfud
T SrRie ol weTfdener a1 fdl ERerm a1 (&l &9 & a1 (Bl e s & ud
FHHAR! AT BT B, fawafdened & &N AfeN a1 Ufrer), srerar fasl Aerfaenera ar e
I & B AT I s D AR AT YgRE & e fafeen @ fIvg W8 999 @& i),
St aRfrEl grr fafka fvar Sy, & aRwg &1 omdiel & &1 AIfeR B8R &R ol wR,

a1 aRug 39 fafeea @1, e e odia @ 1€ 8, g, SuiaRd a1 Sdc |l 3 |
35. (1) favafdencry o wvanRal & o & forw o1 Of # &R O wraf & i <&
8U, Sl uRf el g1 fafgd @1 Sid, Ul wiaw—fFfe a1 S yaR &1 dig 3 [ &1 7T

BT AT VA 7 THTET DT IUGY BT, I 98 b AH |
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2) & W AR a1 S ueR @ B3 o Y &1 39 UeR e fhar
g, 981 o9 WRAR I8 HIfd & Fahal © fb Ifasg—f ifdf e, 1925 (1925 &1 d=ig
rferfem Aem 19), & Sudy U AR BT 39 USR] B W a8 AReR Aigsy [Afy 8

(B) favafderer, v WRER & Ued WX 3194 SrfAGTRal, frerd! qer o= HHarRa
S ™ & U SUTEM, SUBYdd A Slfa BT SudH Bl |

36. Ife BIs UeH Sodl & & |1 s Afed fAvafdarea & f&0 urfdexor ar s Har
S 9SW & WU H g9d U 9 Maffad a1 fged fear T 7 O SHe 9e 89 &1 §haR
2, dI 98 9l IS IRGR Bl Fra fear s, Sraer 39 wR fafiwey sifom g |

37. favafaerera & foxdt wifdraxor ar o0 e & el (UeH I | =) § 0 |99
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29. oigl favafaerera & fhet wifdrevor a1 T uiferexor @) fh<l afafay &1 Sod @ sreueran
B Bq [ sreger & forw Suder &1 fy U € 3ferar e 39 YR SUEfId siedel guierd
g, 1 SURd Hew V) 9% P eI B & ol 0+ H W U e &I fHaffad e |

30. W, B URvg, fqenm &k wfafafe aRug a7 feafderea & &0 o urferas_oT a1 ud
freReT @ fhdl Affd @& e dew 9 =, o8 9w, @odrad & Gaid uF gRT
JNTYS T FHAT & AR ANYF QAT U5 Hordrd $I Ui 8 & Jmier grdl 8 S |

3. (1) 3 ) fed, Reafderea & witewen § | fodl &1 9ew g9 o &k 9e
T <& A1 favafdered &1 o e fge fdy o a1 991 e @ oy fRfEa =,
i

() a8 fep<REd T
(i) @E g fearferr &; ar
(i) = Afd® AETHAT arel fHA U TR & forg fasll <Imamerd g1 Qg
TET AT § |
) afe g8 g3 SO BT & b Fr BIs Afdd Suwvs (1) # aftfa Rt & &
ol T & sl § W1 R|T B, Al U W WReR B R fhar S ik St
maﬁﬁmaﬁ?@ﬁﬁmzﬁﬁmﬁﬂﬂﬁﬁawﬁaﬁémmmm
|

Sefid TIRIE |
Ecrakeal
HIIBNT 3FeTeT |

AN |

foREar |

32. uRFEAT # < w7 fHAT 919 B Bl gY I, U Big Afdd, S ARG H AR
farft =gt 8, favafdene & ®1E e a1 favafdare & fad uftiexe &1 o8 Jew
g9 & forg ura FE% 8N

33  uRfEEl § & 7 {5 9@ @ B gy A, w1 afdm, o R e wifdewor @
ffor & wew & s # a1 fafre Fgfda & oRe & wu # e 2faa o favafdemrey #
PIs U YRV Hral © IT favafdemera & fad uiftiexor a1 e & e 8, o o1 ug
PHa T TD ERYT HAT AT TS 97 BT o I 39 fafdrse grfdrdver a1 e &1 de

91 JEdT 2 A1 99 falre FRgfad &1 are, SiRA i Rerfd 81, a91 <&ar 2

Fe T 3R

yg & g
forarer &1 e |

=g et &
WAl B
AR R
PIECEYIC
RESUGUN!
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qaeT WA |

BT IRV |

T DY
AT G |

fafem |

3. (1) fafeerey & fog gdem dm gnm|
(2) YIS AH B FewdT & oy SIfeT sraTewn gRT faftd far e |

@) YIBE WH BT Bis W Ga® dd db Ad od I T § @S 8 BT haR
T B W9 9% g8 ated Ay 4 &9 9 $9 e 9¥ qd |9 P 98 T8l W8T 8 AR
faeafdemea & &9 9§ &8 uig ¥ @l afdy arel U & &IRE 7 7

R=] o At @1 g9 #, Ue v @1 wewidr @iy g fhy S @1 e ofn

T Bl |
35. (1) uAS Veildres af & fog fowafdenmera # v uRwg wfsa @ o, foweH
feforRaa g
() = B 9, Sl & BTF URYg BT el B
(i) &9 B, WA, Wl AR UrSIdR TfAfAferdl # Irgar @& R W faen
IR wffafyy uRug grT Amffae fdg Smear; den
(i) € BTF, S BE R SHG gfafEAl & wu # fatfad fey s
R faeafdenea & &0 B4, I ezel g1 S fbar Sy, &I 813 uRkug
% e favafdenea & GEfId B AT of ST &7 ISR BT iR o9 fhd 9@ # S9
M R faaR far e o 99 faaR—fawet § Wi o &1 Af¥eR 8|
(2) B URYg & G BF & 98, fvafderey & WY WEeRvl &1 sedd &
PTG, BT BT AR = ASAYYT Al & Aae H AARITAT fazafdeney & & 3
S Hae H gea < 3R U eI Fiaddl & AR W QY ST |
@) ®BF URYg, IS Yelrd a9 H§ HH F HH I IR o BT IR IRYG BT Y|
IoF NAMTH T B IRF H ATIINTT BT ST |

36. (1) ORI 26 & SWIRT (2) & MM 1Y T GoH ARy, S gRyg gRT FHwferRaa
Iuguel # fAffde Af 3 R N 999, Faid a1 FRRET fPy 57 @ad € |

2 ifafrgd & a7 26 B SUIRT (1) H WO AHAl & Hey H, BRI 9Ryg gRT
BIS ALY q9 qh el I ST Sfd T U AT BT Yy fdem ik afafafyy aReg
EINRSSIESISERCRIIIE I

@) @r gRyg &7 SuEvs (2) & rfiF faen ik wfafafer uRug grr uxanfaq fowet
JeATeEl & Bl Uredl Bl HeEE dRA @ wfdd gl 81N, fheg 98 TR Bl SRATBR d
|l & I faer R A gkyg & gafdar & forg ured &1 a1 ar qoia: 1 9eTd: qein
el welerd RS geima dRi uRug <, & A1 A 9ol A © |

@) et e uRug gRT faen ok fafafd uRyg gRT uxarfad fasl sreareer & ey
ﬁa@wwﬁm%mwwwﬁm% Wﬁwaﬁ?ﬂﬁﬁfﬁqﬁwwwww

(6) P AR GRT SIAT AT YD JFEATART T JAT! BT |

6) @ URYG gRT 99T AT TS IMEARY I9G FMHR fby oI &1 fafr | <r
| & IR 9T WRBR DI UK (AT ST |

(7) o9 WHR DI fawafdenead & ) ey & gadd & FHefdd e & wfad

BrfT |

/) T WHR, 1 aRye @ Iuwve (7) # ffdse e wR e nay & IR H
giaa sl IR feafderey § fewoll ure &% & UedN, A1 AT SfeATQe BT fefad d arel
3SR BT AU o FHA & AT AT B Adpd IR Ahhl 7, 3R IqaT fafeey <ifce gr |

37. (1) favafaene & uifdrexor, s rfdfem, oRfSaEl oik srearewt & wwa fAmfaRad
Arecl @ forg fafrad a=r wed €, sreriq —

() SADI doBI H I7UATS S aTell Uishar IR Torfd & forg sferd wewl
D AT AMBIAT DHRAT;
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(i) =9 A AWl © forv Sudy weAn, i 39 tfarfraH, uRfeeEt ar sreare
gr1, fafdl gR1 fafed feg o sufer €; 3R
(i) U I T A B oIy SUGY HRAT, S dadd U WSRO AT D
g1 g afafoel & |efa & ok s fow s srfafeem, aRfemt
7 AT §RT SUFwT 7 foar rar & |
2) freafdenera &1 ud® WIfdeRoT, VA UTAaRT & Aewdl &l dadl @l fafdEr ik
I dodl # AR S @ FAA < IR Sobi B HrRiaE] o sifved v & forg fafes
AT |
@) @r uRug, 39 aRfEl & | gvw v fasdr faftew &1 0= Ofa, o @'
fafafde o, & deem o a1 ol O fAfem &1 Awerg ey o & e § dad) 2
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HT AT IRaIRIE U Rl &1 TR 3R arel AR a1 wiidre<or # fHifga < |




548 HARYANA GOVT. GAZ., (EXTRA.), MAR. 5, 2021 (PHGN. 14, 1942 SAKA)

BRI Welghe faeafdened I # RIS AM®! &1 ygenl Yoi fIeafdened | o & &9 § ¥
fasm, e drenfire, Wot gdue, Sea ufneror sanfe aEt § @reiud Aigg © | gafay eRam Wdas faeafiereaa
DI WA B3 BT Ao foran T © R S9a Wd e[, Wd deifie), 9 gdem onfe &3 § o fRren
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FA DI 3T 2 |

faeafqerea &1 faPy e Fdas WY & AER R W [99mH, ol ffdaar sk war el anfe 3
TIISIAT & WATRT Ig—AJRTEAIHS eI IR BT | [Aeafdernery &1 Rt day 1fUd d- &1 A1 AR ¢ |
NeAfOred BRIGHI AR 2T & rerrar fawafdened iR sHd RT I Sq Qele], Wl MAHIRAL, YHd 3iR
SRR BI U UM B 3R el & (A= vl # Iepedl & = & w9 d [Jabiad s |

WeTha Td JaT /el 13 JA4, gRarom |

ﬂ“@'ﬂ—q{ : 3o do Hicd,
fes1ip 5 916, 2021. afera |
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